
husband and wife at the onset of trial in dowry harassment cases. There is no doubt 
that it is a very sensitive Section and it has to be used judiciously, since sometimes 
Section 498A is also used as a weapon rather than a shield.

Sir, incidents of harassment of married women by husbands are increasing, not 
only in India, but also in other countries, particularly USA and UK, among people 
of Indian origin. Under the Cr.PC, except in cases of murder, dacoity and rape, the 
police can grant bail in the police station itself in all other cases. But, the proposed 
amendment permits a police officer to grant bail to a harassed husband. It would 
impact not only the legal process, but also the judicial process. What the police will 
do, if it is passed, is that they would take money and grant bail to the accused.  
Once this happens, the number of harassment cases is bound to go up. So, instead 
of strengthening Section 498A, the Government is promoting male chauvinism, which 
is unacceptable to the women of this country.

The proposal is reprehensible. So, I demand, without any hesitation, that the 
Government must refrain from giving elbowroom to husbands who indulge in 
harassment of women, who are even otherwise biologically weak.

MR. DEPUTY CHAIRMAN: Now, Shri Digvijaya Singh.

GOVERNMENT BILLS
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�ी तदग्वज्य ससह (मधय �देश): माननीय उपसभापडत जी, हमारा पक् पारदर्शता के पक् में 
है और पारदशशी वयर्सथिा के पक् में है। नेचर के साधनों को, नेचुरल डरसॉससेज़ को ऑकशन करने 
की योजना हम लोगों ने ही बनाई। जब ्ेलीकमयुडनकेशन डिपा ््घमें् में �ाइर्े् ाइजेशन का मसला 
आया, तो हमने ओपन ऑकशन डकया। आपकी एनिीए सरकार ने उसके अनदर समझौता करके 
इसे �ॉडर् शेयबरग में कनर् ््घ डकया। जब 2जी का मसला आया, तो हम लोग उसको ऑकशन 
करना चाहते थेि, लेडकन ््ाई के चेयरमैन साहब ने, जो अब महतर्पूर्घ पद पर हैं, उनहोंने ही 
कहा डक लेर्ल पलेइंग रीलि नहीं होगा, इसडलए ऑकशन नहीं होना चाडहए। हमने 3जी और 4जी 
का ऑकशन डकया। सर्यं माननीय पूर््घ �धान मं�ी िा. मनमोहन बसह जी कोयले की खदानों का 
ऑकशन करना चाहते थेि। 2005 में उनके बयान थेि। उनके बयान के आधार पर माननीय सीएजी 
ने 1 लाख 86 हजार करोड़ का नुकसान बता डदया। लेडकन उस समय डकसने रोका? भारतीय 
जनता पा्शी के मुखय मंड �यों ने इसका डर्रोध डकया डक समपडत्त हमारी है, डरसोस्घ हमारा है, तो 
आपको इसमें डनर्घय लेने का कया अडधकार है? उनसे चचवा हुई। चचवा होने के बाद कानून बना।  
कानून बनने के बाद डनयम बने। उसमें लगभग तीन-चार साल लगे। उसके बाद, सीएजी की 
डरपो ््घ आने के बाद सु�ीम को ््घ में चैलेंज हो गया और सु�ीम को ््घ ने रोक लगा दी। अब यह 
आरोप लगाया जाता है डक आप कयों नहीं कर पाये? जब कानून नहीं थिा, डनयम नहीं थेि, तो 
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उसको बनाया, उसको तैयार डकया, लेडकन तब तक सु�ीम को ््घ का ऑि्घर आ गया। डसतमबर, 
2014 में ऑि्घर आया। आप चाहते तो MMRD Act के अनतग्घत नीलामी कर सकते थेि। ठीक है, 
इस बात को हम मानते हैं, कयोंडक जब MMRD Act बना थिा, तो सु�ीम को ््घ का ऑि्घर नहीं थिा 
और सु�ीम को ््घ के कुछ आदेशों का पालन करने के डलए पडरर्त्घन करना आर्शयक थिा, लेडकन 
इसमें हमारी आपडत्त अडधकार के्� की बात पर है। कल माननीय सदन के नेता बता रहे थेि डक 
हमें संडर्धान में शैड्ूल— सें््ल यूडनयन के और स्े् के अनदर राष््डहत में ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: The display board is not showing. What is the 
reason?

SHRI DIGVIJAYA SINGH: Sir, let it not be displayed for the next four minutes. 
मैं आपसे डनर्देन करता हँू डक ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: The display board is here. You will get your full 
time, otherwise I will cut your time. 

SHRI DIGVIJAYA SINGH: Thank you Sir. मैं आपसे अनुरोध कर रहा हँू डक 
...(व्यवधान)...

�ी िपन कुमार सेन (पसशचमी बंगाल): सर, डदसगर्जय बसह जी का ्ाइम शुर ही नहीं 
हुआ। ...(व्यवधान)... 

�ी तदग्वज्य ससह: नहीं हुआ। ...(व्यवधान)... Thank you, comrade. Thank you.

सर, मैं आपसे अनुरोध कर रहा हँू डक उनहोंने यह मंजूर डकया थिा डक देश के जो नैसर्गक 
संसाधन हैं, र् े राजय की समपडत्त तो हैं, लेडकन देशडहत में हमें उसमें हसतके्प करने का अडधकार है।  
मैं उससे सहमत हँू।  अगर आप MMRD Act देखेंगे, तो reconnaisance permit, prospecting 
licence, mining licence, leases ये सब डदये जाते थेि।  राजय सरकार के अनुमोदन के बाद ये 
केनद् सरकार के पास आते थेि और डरर कें � सरकार द्ारा उसकी अनुमडत देने के बाद राजय 
सरकार की माइबनग लीज़ साइन की जाती थिी। ये नैसर्गक संसाधन आपके नहीं हैं, �ीमान्। ये 
राजयों के हैं। मैं आपसे अनुरोध करना चाहता हँू। यह सदन राजयों का �डतडनडधतर् करता है। मैं 
शरद यादर् जी से, नरेश अ�र्ाल जी से, ्ीएमसी के राजनेताओं से और बीजेिी के राजनेताओं 
से अनुरोध करना चाहता हँू डक आप स्ेटस का �डतडनडधतर् करते हैं। आपकी सरकार राजयों में 
है। यहां इस कानून के तहत आपका अडधकार डछन रहा है। अगर आप इस कानून के अनतग्घत 
देखें, तो मैंने इसमें जो अमेंिमें् मूर् डकया है, र्ह मैं आपको बताना चाहता हँू। इसके कलॉज़ 7 
में आपसे पूछा भी नहीं जायेगा डक कौन सा end use हो। बलॉक आपका है, लेडकन र्हां पर पॉर्र 
स्ेशन लगे, स्ील डमल लगे, एलयुमीडनयम का पलां् लगे या सीमें् का पलां् लगे, यह आपसे 
नहीं पूछा जायेगा। यह �ीमान् पीयूषि गोयल जी, आप तय करेंगे। कया यह राजयों के अडधकारों 
का हनन नहीं है? डदलीप डतकशी जी, मैं आपसे पूछना चाहता हँू, आपने अमेंिमें् मूर् डकया थिा।  
भबूपदर बसह जी, आपसे मैं पूछना चाहता हँू, आपने अमेंिमें् मूर् डकया थिा। यह कौन सा ऐसा 
दबार् आ गया, डजसकी र्जह से आप अपना अमेंिमें् र्ापस ले रहे हैं? राजयों का अडधकार 
आप डछनर्ाना चाहते हैं? मैं आपसे अनुरोध करना चाहता हँू। ...(व्यवधान)...
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SHRI BHUPINDER SINGH (Odisha): Sir ...(Interruptions)...

�ी तदग्वज्य ससह: माननीय उपसभापडत महोदय, ...(व्यवधान)... Sir, I am not yielding. 
...(Interruptions)... Bhupinder Singh ji, sorry, I am not yielding. ...(Interruptions)...

MR. DEPUTY CHAIRMAN : Bhupinder ji, please sit down.  He is not yielding. 
...(Interruptions)... He is not yielding, sit down.

SHRI BHUPINDER SINGH: Sir, the amendment...(Interruptions)...

SHRI DIGVIJAYA SINGH: It is my right. ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, I will also speak. ...(Interruptions)...

SHRI DIGVIJAYA SINGH : You have a right to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If he has taken your name, I will allow you later. 
...(Interruptions)...

�ी तदग्वज्य ससह: माननीय उपसभापडत महोदय, मैं माननीय सदन के सभी सदसयों को 
बताना चाहता हँू डक आप इस कानून के माधयम से हर �ांत की डर्धान सभा और हर �ांत की 
सरकार का हक छीन रहे हैं। इस सदन के माननीय सांसद संबंडधत �देश के मुखयमंड �यों को 
कया जर्ाब देंगे डक आपका हक हमने छीन डलया है, अब आपकी कोयले के खदान से थिम्घल 
पार्र पलां् लगे या स्ील डमल लगे, इसको तय करना आपका अडधकार नहीं है, इसको पीयूषि 
गोयल जी तय करेंगे नरें� मोदी जी की सलाह से।  

उपसभापडत महोदय, इसी के साथि-साथि अगर आप clause 17 देखेंगे, clause 17 में इनहोंने 
राजय सरकारों के अडधकार समापत कर डदए हैं।  उसके तहत यह है डक जब उनकी मंशा होगी, 
र् े माइबनग लीज समापत कर सकते हैं यानी डबना राजय सरकार की सहमडत से र् े माइबनग लीज 
समापत कर सकते हैं। माननीय उपसभापडत महोदय, अब राजय सरकार के पास कया बचा, केर्ल 
चौकीदारी, केर्ल आपकी कानून-वयर्सथिा। आप कहते हैं डक हमने ऑकशन करके इतना रुपया 
डदया, भाई डकतना डदया? आप इस बात को भलू जाते हैं, हमने एक लाख करोड़, दो लाख 
करोड़ डदया, लेडकन, महोदय, यह 30 सालों के अंदर डमलेगा।

तवपक्ष के नेिा (�ी गुलाम नबी आज़ाद): 50 साल।

�ी तदग्वज्य ससह: नहीं, कोयले में 30 साल है। Mining Regulation Act में 50 साल है।  
र्हां भी एक बहुत बड़ा सकैम है, र्ह हम आपको बाद में बताएंगे। इसडलए हम उनका डर्रोध 
करते हैं और सभी माननीय सदसयों से मेरी �ाथि्घना है, हाथि जोड़ कर �ाथि्घना है डक राजयों का 
अडधकार राजयों के सदन के माधयम से आप समापत कर रहे हैं, इस पर आप पुनर्र्चार कीडजए।

माननीय उपसभापडत महोदय, दूसरा डर्षिय मजदूरों का है। कोयला खदान में सबसे जयादा 
लेबर organised sector का है। सेलेक् कमे्ी में हमने माननीय चेयरमैन साहब से अनुरोध 
डकया थिा डक आप लेबर डमडनस््ी को बुलाइए। उनहोंने लेबर डमडनस््ी को बुलाया और जब लेबर 
डमडनस््ी के से�े्री साहब र्हां पर आए, तब उनहोंने कहा डक इस Ordinance को ि्ाफ् करने 
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में लेबर डमडनस््ी से कोई राय नहीं ली गई। लेबर डमडनस््ी से राय नहीं ली गई। हम लोगों ने 
अनुरोध डकया डक ््ेि यूडनयनस को बुलाइए। चेयरमैन साहब ने कहा डक हमने तो उनको खबर 
भेज दी थिी, उनहोंने मना कर डदया, लेडकन, माननीय उपसभापडत महोदय, इं्क के लीिस्घ हमारे 
रर पर बैठे रहे, CITU भी बैठे रहे, लेडकन उनको नहीं बुलाया गया। यह कैसा Ordinance है?  
ऐसी कया जलदी है, पीयूषि गोयल जी, ऐसी कया डदककत है, जो आपको इतनी जलदी लगी हुई 
है, Ordinance आप डरर से लागू कर सकते थेि। मैं आपसे अनुरोध करना चाहता हँू, इस सदन 
के माधयम से अनुरोध करना चाहता हँू डक आपने राजयों का अडधकार छीन डलया, मजदूरों का 
अडधकार छीन डलया और secured creditors की आज आप बात कर रहे हैं। जब आप कानून 
बना रहे थेि, तब आपने कयों नहीं बात की? आपने बैंकों का अडधकार देख डलया, आपने अलग 
secured creditors का धयान रख डलया, लेडकन मजदूरों का खयाल आपने नहीं रखा। यह आपकी 
मानडसकता बताता है डक आप मजदूर डर्रोधी हैं। और यही नहीं है, मैं इसके साथि ही आपसे 
यह भी अनुरोध करना चाहता हँू, जरा आप Clause 23 देडखए। Clause 23 में है डक कोई भी 
वयसकत अगर नए अलॉ्ी के डकसी भी काम में बाधा िालता है, तो उसके ऊपर जो सजा होगी, 
र्ह मैं पढ़ कर बताना चाहता हँू: "If any person obstructs, fails to deliver, destroys or 
misuses or retains any property of such coal mine, he shall be punishable with 
imprisonment for a term which may extend to two years, or with the minimum fine 
of one lakh rupees for every day." मैं आपसे अनुरोध करना चाहता हँू, नया अलॉ्ी अगर 
पुराने अलॉ्ी के डकसी लेबर ड्ूज का भगुतान नहीं कर पाया और उस पर कें � सरकार धयान 
नहीं दे पाई तथिा उस पर डकसी ने आपडत्त कर दी, तो उस मजदूर को या उस लैंि लूज़र को 
या उस कम्घचारी को आप एक लाख रुपये रोज का जुमवाना करेंगे और दो साल की सज़ा देंगे।  
कया यह मजदूर डहतैषिी क़ानून है?  

महोदय, मैं आपके माधयम से यह भी अनुरोध करना चाहता हँू डक इनहोंने कहा है डक हम 
लोग open sell अलाऊ करना चाहते हैं। हम तो र्चैाडरक रप से उसके डर्रोध में हैं, लेडकन 
इसके बार्जूद भी अगर आप open sell करना चाहते हैं तो आप उसमें रेगुले्र का �ार्धान 
कीडजए।  नरेश अ�र्ाल जी ने छो्े-छो्े ईं् भट्ों के बारे में मुद्ा उठाया। डररोजाबाद के अंदर 
छो्ी-छो्ी गलास इंिस््ीज हैं, चूड़ी उद्ोग है, उनका मुद्ा इनहोंने उठाया।  आपने बड़ी डचनता 
वयकत की है डक र् े पांच-पांच, दस-दस डकलो कोयला ले जाते हैं, बलैक माकसे ् में खरीदना पड़ता 
है। मैं माननीय मं�ी जी से यह पूछना चाहता हँू डक इस क़ानून में र्ह �ार्धान कहां है, डजसकी 
र्जह से उन लोगों के डहतों का संरक्र होगा? हमने सुझार् डदया थिा डक इसमें रेगुले्र का 
�ार्धान िाल दीडजए।  अगर आपको open sell करनी है, तो आप रेगुले्र को दे दीडजए। उसे 
भी इनहोंने सर्ीकार नहीं डकया। अभी आपने कहा भी, लेडकन आपने रेगुले्र की बात नहीं की।  

इसी के साथि-साथि, माननीय उपसभापडत महोदय, इसमें आडदर्ाडसयों का भी धयान नहीं 
रखा गया है।  मैं आपसे कहना चाहता हँू डक मैंने इसके बारे में चेयरमैन साहब को सुझार् 
डदया थिा और आपके पक् में सुझार् डदया थिा।  अगर आप ऑकशन करने के पहले रॉरेस् और 
एनर्ायरनमें् डमडनस््ी से कलीयरेंस करा लेते, तो आपकी र्लैयू बढ़ जाती और र्लैयू बढ़ जाने 
से राजय सरकारों को अडधक पैसा डमलता। इसमें कया डदककत थिी? हमको कोल से�े्री साहब 
ने यह बताया डक साहब, �ाइर्े्  लोग जलदी ले सकते हैं, राजय सरकार, कें � सरकार जलदी 
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नहीं ले पाएगी। उसके बारे में उनहोंने हमें यह ऑगु्घमें् डदया। मैं नहीं समझ पा रहा हँू डक डकन 
काररों से यह �ाइर्े्  र्ालों को जलदी डमल जाता है और राजय सरकारों और कें � की सरकार 
को यह देर से डमलेगा। हमने तो आपसे र्लैयू ऐडिशन के डलए डनर्देन डकया थिा। लेडकन, साथि 
में मेरा आपसे यह भी अनुरोध है डक ््ाइबलस की संरक्ा करने के डलए अगर कोई भी ऑकशन 
होता है तो उसके पहले ््ाइबल डमडनस््ी से यह सर््डरके् लेना चाडहए, उस �ानत की सरकार 
से लेना चाडहए डक इस कोल बलॉक में हमारे डजतने भी आडदर्ासी लोग हैं, रॉरेस् डर्लेस्घ हैं, 
उन लोगों के रॉरेसटस राइ् ऐक्, 2005 के अंतग्घत कलेम से्ल कर डदए गए हैं, उसके बाद 
ही ऑकशंस डकए जाएँ, अनयथिा इसको आप पूरा नहीं कर पाएँगे।

अंत में, मैं आपके माधयम से कोयला मं�ी जी से इतना ही अनुरोध करँगा डक कोयला मं�ी 
जी, कोयला मं�ालय खतरनाक मं�ालय है। ...(व्यवधान)...

तवदु्ि मं�ाल्य के राज्य मं�ी; को्यला मं�ाल्य के राज्य मं�ी; िथा नवीन और नवीकरणी्य 
ऊजजा मं�ाल्य के राज्य मं�ी (�ी पी्ूयष गो्यल): जब ईमानदारी से काम करो, तो कोई खतरा 
नहीं होता। ...(व्यवधान)...

�ी तदग्वज्य ससह: कोयले की दलाली में हाथि काले होते हैं। ...(व्यवधान)...

�ी पी्ूयष गो्यल: र्ह सीएजी ने बता दी। ...(व्यवधान)...

�ी तदग्वज्य ससह: उपसभापडत महोदय, मैं आपसे अनुरोध करना चाहता हँू डक यह क़ानून, 
जो राजयों का अडधकार छीनता है, मजदूरों का अडधकार छीनता है, आडदर्ाडसयों का अडधकार 
छीनता है, कंजयूमस्घ का अडधकार छीनता है, ऐसे क़ानून का कम से कम हम लोग तो समथि्घन 
नहीं कर सकते। धनयर्ाद।

�ी भूसपदर ससह: सर, ...(व्यवधान)...

�ी उपसभापति: भबूपदर जी, बैडठए। ...(व्यवधान)... If your name has been taken, then, 
I will allow you. Now, you sit down.  ...(Interruptions)...

अलपसंख्यक का्य्य मं�ाल्य में राज्य मं�ी; िथा संसदी्य का्य्य मं�ाल्य में राज्य मं�ी  
(�ी मुखिार अबबास नकवी): सर, बीएसी में इस पर दो रं्े चचवा होना तय हुआ थिा। चंूडक इसमें 
लगभग 63 अमेंिमेंटस हैं, इसडलए हमारी यह डरकर्से् होगी डक यडद सदन की आम सहमडत 
बनती है, तो हम एक रं्े में इस पर चचवा को खतम करें और लगभग एक रं्ा र्ोब्ग र्गैरह 
में लगेगा। ...(व्यवधान)... अगर सदन सहमत हो तो इस पर ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)... Now the 
Minister has come with that suggestion. But when I myself put forth that suggestion 
and I wanted to take the sense of the House, it was objected to from your side. 

SOME HON. MEMBERS: No, no.

SHRI MUKHTAR ABBAS NAQVI: There is no objection from our side.  

MR. DEPUTY CHAIRMAN: In that case, that is the suggestion from the 
Government side. I think there is...
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SHRI TAPAN KUMAR SEN: It is not accepted. You should take the sense of 
the House.

SHRI NARESH AGRAWAL (Uttar Pradesh): Sir, it is accepted.

SHRI TAPAN KUMAR SEN: Sir, take the sense of the House.

MR. DEPUTY CHAIRMAN: Tapanji, I will give you enough time, but all 
others are accepting it, then, why do you stand in the way?  Anyhow, you want 
your quota. That will be given.  All right, this side and that side are accepting, 
then, why do you stand in the way?

SHRI SITARAM YECHURY (West Bengal): Sir, in the spirit of the Coal Mines 
Bill, may I request you not to bribe individual MPs?  

MR. DEPUTY CHAIRMAN: I am not doing that.

SHRI SITARAM YECHURY: You said, ‘I will give you more time, but why 
do you want to argue for others?’

MR. DEPUTY CHAIRMAN: No, I said that I stand for majority. That is all 
what I said.  

SHRI SITARAM YECHURY: Therefore, what I am suggesting is, you have 
allocated...

MR. DEPUTY CHAIRMAN: I was with you in the morning.

SHRI SITARAM YECHURY:  I am only saying that if the hon. Leader of the 
Opposition agrees and you have allocated 34 minutes for the Congress...

MR. DEPUTY CHAIRMAN: No, the suggestion has come now only. 
..(Interruptions)... Then the Congress’ time will be reduced.  Accordingly all parties 
time will be reduced.  Yechuryji, accordingly, Congress party’s time will be reduced.  
They have 34 minutes and they have only taken 13 minutes. Their time will also 
be reduced.  Every party’s time will be reduced.  

SHRI SITARAM YECHURY: My Party’s...

MR. DEPUTY CHAIRMAN: Yes, as a special case, I will allow you full time 
as for two hours.

SHRI SITARAM YECHURY: Okay.

SHRI GHULAM NABI AZAD: Sir, finish this within one-and-a-half hours.  
Please don’t put up speakers from your side. 

MR. DEPUTY CHAIRMAN: Okay. There will be a one-hour discussion and 
there will be half-an-hour for voting.  
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SHRI TIRUCHI SIVA (Tamil Nadu): We agree for one hour, Sir. But why 
consider only one Member who is asking for it?

MR. DEPUTY CHAIRMAN: Agreed. It will be for one hour.  

SHRI TIRUCHI SIVA: Sir, the time need not be restricted.

MR. DEPUTY CHAIRMAN: Therefore, you take only five minutes, Shri Anil Dave.  

�ी अतनल माधव दवे (मधय �देश) : उपसभापडत जी, आपने डजस �र्र सडमडत का गठन 
डकया थिा, उसके संबंध में मैं इतना बताना चाहता हंू डक उसके पास काम के डलए छ: डदन थेि।  
उसने छ: डदन में छ: बैठकें  की। रडर्र्ार के डदन सुबह से लेकर शाम तक बैठे और डजसमें 
सदसयों की नयूनतम संखया 19 में से 14 रही। यह काय्घ करने की हमारी शैली को वयकत करता 
है, इसके डलए सारे सदसय बधाई के पा� हैं। सारे सदसयों ने उसके अंदर भडूमका डनभाई। उनहोंने 
बहुत एसक्र् पार््डसपेशन डकया। सै�े्ेडरए् और कोल मं�ालय ने भी उसके अंदर �भार्ी भडूमका 
डनभाई। सदसयों ने कहा थिा डक राजयों को बुलाया जाए। तो जो कोल धाडरत राजय हैं, उन सभी 
को डनमंड �त डकया गया और उसके अंदर पसशचमी बंगाल, महाराष्् और ओडिशा ने �डतडनडधतर् 
डकया। उसके �डतडनडध अथिवात सरकार के �शासडनक लोग आए और उनहोंने अपना पक् रखा। मधय 
�देश और छत्तीसगढ़ ने कहा डक हम डबल के डकसी �ार्धान से असहमत नहीं हैं, आप उसके 
अंदर जैसा करना चाहते हैं र्सैा कर सकते हैं। बाद में सुझार् यह आया डक  INTUC, BMS, 
AITUC, CITU, HMS इस �कार के सभी संगठनों को बुलाया जाए। उसमें से तीन संगठनों ने 
अपने डलडखत �डतर्देन डदए और उनहोंने कहा डक हमारी तरर से सुझार् हैं, अभी हम आने के 
डलए समथि्घ नहीं हैं। यह मुझे से�े्ेडरए् ने बताया र् े आ नहीं रहे हैं लेडकन उनके सुझार् �ापत हुए 
हैं। एक सुझार् ठीक तीन बजे आया थिा। मैंने कहा डक इसको सर्ीकार कर लो, रड़ी मत देखो।  
मजदूर की बात सुनी जानी चाडहए, रड़ी-र्ड़ी देखकर के काम नहीं चलता है। ...(व्यवधान)...

�ी िपन कुमार सेन : कौन से तीन आग्घनाइजेशन थेि डजनहोंने डबल के पक् में अपना 
ओडपडनयन जताया? 

�ी अतनल माधव दवे : मैं बता रहा हंू।  ...(व्यवधान)...

SHRI TAPAN KUMAR SEN: Let the public know about it.  

�ी अतनल माधव दवे : इं्क ने डदया है, ए्क ने डदया है ...(व्यवधान)... मं�ालयों के 
अंदर �म मं�ालय और रोजगार मं�ालय ने आकर अपना पक् रखा, जनजातीय मं�ालय ने अपना 
पक् रखा, बाकी लेबर मं�ालय ने भी आकर अपना पक् रखा है। मुझे ऐसा लगता है डक जो बातें 
सेलेक् कमे्ी में कही गईं उनके ऊपर हम डमन्-्ू-डमन् चचवा न करें तो अचछा है डक लेबर 
ने कया कहा, बाकी ने कया कहा, यह सेलेक् कमे्ी का अपना राइ् है। जहां तक सारे सदसयों 
ने डमलकर कहा डक लेबर एक ऐसा इशयु है डजसको सबसे पहले एि्ेस करना चाडहए, उसको 
लेकर के जब सारा डर्चार हुआ तो यह बात धयान में आई डक �ीडर्यस एलॉ्ी और बाद में 
अभी डजसको रॉरर्ि्घ एकशन में एलॉ्ी डकया है, उसको अगर जो भी राडश देनी होगी उसमें से 
पहला अडधकार मजूदर का है। मजदूर को जो देना है र्ह पहले डदया जाएगा। डकसी को पहले 
नहीं डदया जाएगा। पहला अडधकार मजदूर का है। ...(व्यवधान)...

SHRI TAPAN KUMAR SEN: Please don’t create stories in the House. 
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MR. DEPUTY CHAIRMAN: Please, sit down. Tapanji, let him speak. Silence 
please. Tapanji, why do you disturb him?  Let him speak.  

�ी अतनल माधव दवे : अब आप मुझे बोलने दीडजए। ...(व्यवधान)... आप कलॉज पढ़ लीडजए। 
अगर आप चाहते हैं तो इसके डलए Clause 9, section 4.8.1 को पढ़ लीडजए। महोदय, छो्े 
उपभोकताओं के संरक्र को लेकर नरेश अ�र्ाल जी, उत्तर �देश के चूड़ी उद्ोग र् देश भर के 
भट्ा वयापाडरयों को लेकर बचडतत थेि। महोदय, मुझे भी लगा डक छो्ा उपभोकता तो माइंस नहीं 
ले पाएगा। यह माइबनग की डबबिग में नहीं आ सकता। इस बात को लेकर जो भी चचवा हुई, 
संदभ्घ आए, सुझार् आए और उसके बाद यह सुडनसशचत डकया गया डक उनके डहतों के संरक्र 
के डलए आने र्ाले समय में इस �कार के डनयमों र् उपबंधों का गठन डकया जाएगा डजससे डक 
उसे बलैक में कोयला न लेना पड़े। आज जो कोयला र्ह 20-25 रुपए में लेता है, र्ह कोयला उसे 
डरयायत दर पर डदया जाए। इस के डलए उपबंध डकया गया है और कलॉज 3, sub section 4.2.3 
देखा जा सकता है डजस में इस बात को संदर्भत डकया गया है। माननीय उपसभापडत महोदय, 
राजयों के आर्थिक लाभ और सर्ायत्तता का डर्षिय बहुत उठाया गया। एमएमिीआर एक् के अंदर 
अभी हमने सुबह संशोधन भी डकया है और पास डकया है, उसके कलॉज 9 sub section 3 में 
यह सपष् डलखा है डक डिसस््क् डमनरल राउंिेशन बनेगा और मुझे लगता है डक सर्तं�ता के 
बाद र्नर्ासी के्� के अंदर शेड्ूलि ््ाइबस के डलए अगर कोई बात कही गयी है, तो सीधे का 
सीधा लाभ उसे डमलेगा। इसके माधयम से डजस के्� में खदानें हैं, उन खदानों के अंदर डिसस््क् 
डमनरल राउंिेशन बनेगा और डरर खदानों के माडलक तक उसका लाभ पहंुचेगा। ..(व्यवधान).. 
मैं अपनी बात समापत करते हुए इतना ही कहना चाहता हंू डक मुझे ऐसा लगता है डक कोयला 
हमारे पास है, आर्शयकता हमारे पास है, अब कोयला और आर्शयकता के बीच में कानून नहीं 
आना चाडहए अनयथिा हमें कोयला इमपो ््घ करना पड़ेगा, डजस के कारर हमारा रॉरेन एकसचेंज 
बाहर जाएगा और दुडनया जब इसे जानेगी तो हम पर हंसेगी डक इनके पास इतना �चुर कोयला 
है और इनके संसाधनों के डलए इनहें कोयले की आर्शयकता है, डरर भी ये कोयला खोद नहीं 
रहे हैं, तो यह तो इनके डलए शोचनीय बात है। 

[उपसभाध्यक्ष (�ी वी.पी. ससह बदनौर) पीठासीन हुए]

महोदय, सुबह जो डबल पास हुआ, उसके बारे में मैं डसर्घ  एक ही बात कहंूगा। हमारे पास जो 
�ाकृडतक समपदा है, खडनज और कोयला डजतनी मा�ा में उपलबध है, उसके समबंध में बनवाि्घ शॉ 
की एक ही बात कहकर मैं अपनी बात समापत करंगा। उनसे डकसी ने पूछा डक पृथर्ी से चं�मा 
तक जाने के डलए एक-के-बाद-एक जमा देने पर डकतनी मछडलयों की जररत होगी? बनवाि्घ शॉ 
से लोगों को ऐसा सर्ाल कर ्करार् नहीं करना चाडहए थिा, लेडकन र् े उनसे ्करा गए। He 
was genius of his time. तो उनहोंने कहा, "one is enough, if it is long enough." अगर 
र्ह इतनी लमबी हो, तो एक ही मछली बहुत है। महोदय, भारत का कोयला और भारत के खडनज 
संसाधनों का हम �योग करेंगे, तो देश की गरीबी दूर हो जाएगी, देश के सारे इं�ास््कचर की 
सुडर्धाएं पूरी हो जाएंगी। आपने मुझे बोलने के डलए समय डदया, बहुत-बहुत धनयर्ाद।

�ी नरेश अ�वाल: माननीय उपसभापडत जी, र्सेै मैं इस बात से सहमत हंू डक बहुत जलदी 
में यह डबल लाया गया है, लेडकन मैं इस डबल का इसडलए समथि्घन कर रहा हंू डक देश या दुडनया 
में यह संदेश नहीं जाए डक ऐसे कोयला माडरया, डजनकी खदानें रद् हुई हैं, उनके दबार् में हम 
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डर्रोध कर रहे हैं कयोंडक हमें उनसे कोई लेना-देना नहीं है। इसीडलए हमारी पा्शी ने इस डबल 
का समथि्घन करने का डनर्घय डलया है।

मैंने सेलेक् कमे्ी की मीब्ग में कुछ बातें उठायी थिीं। महोदय, मैं चाहता हंू डक जब आप 
इस के रलस बनाएं, तो उन रलस में चार चीजों को जरर सकलअर कर दें डक पुराने इं�ास््कचर 
का जो compensation डमलेगा, डजनकी जमीन जा रही है या इं�ास््कचर जा रहा है, तो उस 
compensation के पहले डहससे का पेमें् �डमकों का होगा, उसके बाद डकसी और की liability 
बनेगी अनयथिा बैंकस र्गैरह कह देते हैं डक liability हमारी है, पहले हमें दो। इसडलए यह assure 
कडरए डक आप रलस में यह बात लाएंगे। नंबर दो, भाई डदसगर्जय बसह जी ने कहा और मैं भी 
उनसे सहमत हंू डक आप जो और खदानों की नीलामी करें, अगर पयवार्रर मं�ालय और आडदर्ासी 
मं�ालय— दोनों से एनओसी ले लेंगे, तो शायद आपको दाम जयादा डमलेंगे अनयथिा आप कोयले 
की खदानें दे देंगे, लेडकन पता नहीं र् े कब चालू हो पाएंगी? महोदय, मैंने ईं् भट्ा, लरु उद्ोग, 
चूड़ी उद्ोग की बात उठाई थिी। महोदय, यह बात सही है। आप तीन तरह की नीलामी कर रहे 
हैं। आप ये कोयले की खदानें तीन तरीके से दे रहे हैं। एक तो आप िायरेक् स्ेटस को या 
एन्ीपीसी को दे रहे हैं, एक जो आपने संलगन सूची एक और दो बनाई है उनको आप नीलाम 
कर रहे हैं और आप कह रहे हैं डक इस सकीम से आपके पास 2 लाख करोड़ रुपया आ गया, 
तीसरा आपके पास ऑपशन रहेगा डक आप खुली नीलामी करेंगे, डजसके डलए आप कहते हैं डक 
जो खुली नीलामी होगी, उससे �डतसपधवा होगी, कंप्ीशन होगा तो माकसे ् में रे् डगर जाएगा। 
आप बहुत जलदी में हैं, लेडकन कया यह सही होगा या नहीं? मैंने आपको कहा थिा डक गर्न्घमें् 
ऑर इंडिया कोल इंडिया को िायरेक् करे, कयोंडक देश का ईं् भट्ा उद्ोग, देश का चूड़ी 
उद्ोग, देश का छो्ा उद्ोग, डजसको कोयले की जररत पड़ती है, र्ह माइनस खरीद नहीं 
सकता, उसको माइनस देने का आपने कहीं कोई �ार्धान नहीं डकया है, आपने माइनस देने के 
डलए डसर्घ  तीन-चार �ेरी को एलाउ डकया है, तो उसको कहां से कोयला डमलेगा? ऐसा न हो 
डक बनारस के पास जो कोयला उत्तर �देश र्ाले लाते हैं, उसका रे् एकदम इतना हो जाए 
डक ईं् के दाम बढ़ जाएं। आप देडखए, इससे कया होगा? आप जलदी-जलदी में डनर्घय ले रहे 
हैं, लेडकन मजबूरी है, कयोंडक सु�ीम को ््घ के डनर्घय के अनुसार 31 अगसत को खदानें बंद हो 
जाएंगी, उसके बाद खदानें चालू नहीं होंगी और इसडलए आपने हम लोगों का समथि्घन चाहा है। 
र्सेै इस पर और डर्चार करना होगा, हम तो कहते हैं डक इसके बनने के बाद भी आप अमेंिमें् 
ला सकते हैं। बाद में डर्चार कर लें, तो कोई बुराई नहीं है। इस पर डर्चार होना चाडहए, मेरा 
ऐसा मानना है। जो आडदर्ाडसयों की बात कही गई है, जो र्हां रहते हैं, उनका डहत कैसे संरडक्त 
होगा? ...(सम्य की घंटी)... 

सर, मैं खतम कर रहा हँू। जो रुपया आप राजयों को दें, उसमें कुछ �डतशत डरकस कर दें 
डक इतना रुपया र् े र्हां खच्घ करेंगे। चंूडक यह जलदी में डनर्घय हो रहा है, तो मुझे थिोड़ा शक 
भी होता है, मैं एक डकससा सुनाकर अपनी बात खतम कर रहा हँू। एक मजदूर एक िॉक्र के 
पास गया और कहने लगा डक मेरा एक पैर नीला हो गया है। िॉक्र ने देखा और कहा डक 
यह बहुत खराब हो गया है, पैर का्ना पड़ेगा। उसने पैर का् डदया और आर््डरडशयल पैर 
लगा डदया। कुछ डदन बाद डरर र्ह गया और कहा डक दूसरा पैर नीला हो रहा है। िॉक्र ने 
दूसरा पैर का् डदया और आर््रडशयल पैर लगा डदया। डरर कुछ डदन बाद गया और कहा 
डक यह आर््डरडशयल ्ांग भी नीली हो रही है। िॉक्र बोला डक अब मेरी समझ में आया, तुम 
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जो तहमत पहनते हो, उसका रंग छू् रहा है, इसडलए यह नीला रंग हो रहा है। कहीं ऐसा न 
हो डक जो आप सोचते हैं डक खदानों की नीलामी से बहुत रुपया डमलेगा, देश में उससे एकदम 
सब कुछ पल् जाएगा, देश में सब कुछ ठीक हो जाएगा, कहीं उससे उल्ा न हो जाए। इस 
डबल के डलए यह बहुत जलदबाजी है।

सर, मैं सीएजी की डरपो ््घ को कभी सतय नहीं मानता हँू। मैं भी पीएसी कमे्ी में दो साल 
चेयरमैन रहा हँू। पता नहीं, कैसे देश ने सीएजी की डरपो ््घ को �ष्ाचार मान डलया? इधर इन लोगों 
की सरकार थिी, ये लोग उसको रेस नहीं कर पाए और देश ने सीएजी की डरपो ््घ को �ष्ाचार 
मान डलया। सर, सीएजी की कोई भी डरपो ््घ आज तक पीएसी के सामने ऐसी नहीं रही, जो डरमूर् 
न हुई हो, 99.9 परसें् हुई हैं। यह दुभवागय रहा डक यूपीए की जो सरकार थिी, उसने सीएजी की 
डरपो ््घ के आधार पर अपने को �ष् डसधि कर डलया, हम लोग कुछ बोल नहीं पाए और हम भी 
जो साथि दे रहे हैं तो चुनार् में उसका खडमयाजा हमें भी भगुतना पड़ा और आप लोग यहा ं सत्ता 
में आकर बैठ गए। आप भी इन चीजों को जरा ढंग से देख लीडजएगा और मैं उममीद करता हँू 
डक आप इन चीजों को �ाथिडमकता पर लेकर मेरी बातों का जर्ाब दे देंगे। धनयर्ाद। 

उपसभाध्यक्ष (�ी वी.पी. ससह बदनौर): �ी शरद यादर्। मैं आपको पहले से ही बता दंू डक 
समय का अभार् है। आप तीन डमन् में अपनी बात कह दें।

�ी शरद ्यादव (डबहार): उपसभाधयक् जी, चंूडक आपने समय का बंधन िाल डदया, तो 
डदसगर्जय बसह जी ने जो बात कही है, मैं उससे पूरी तरह से इते्तराक रखता हँू। आप यह डबल 
जलदी में लाये हैं। यह जो देश की संपडत्त है, यह डकनके हाथिों में जाएगी, यह आप भी जानते 
हैं और मैं भी जानता हँू। हमने यह एक कोल इंडिया संसथिा खड़ी की है और इस देश में कोल 
इंडिया के चलते कभी कोयले की कमी नहीं हुई है। आप जयादा समय नहीं दे रहे, र्रना मैं 
बता देता डक कोल इंडिया के पास कया-कया डकतना कोयला थिा और जो बीच में अरर्ाह उड़ी, 
र्ह ठीक नहीं थिी। डरर, जैसा आप कह रहे हैं, आडदर्ासी इलाके में जो खडनज संपदा है, उस 
खडनज संपदा में आपके पास कारी कोयला है, लेडकन जहां जंगल है, रना जंगल है, उस संपदा 
पर आपको हाथि नहीं िालना चाडहए। उपसभाधयक् महोदय, मैं माननीय मं�ी को बताना चाहता हंू 
डक यडद समय डमलेगा, तो मैं उनहें प� डलखकर, र्ह सथिान बताऊंगा जहां इतना सरन जंगल 
है, जहां इन खदानों को लेने के डलए लोग लगे हुए हैं। यह अज़ीब हालत है डक इनकी खदानें 
अदालत ने कें डसल कर दीं। आप जैसे वयसकत को यडद सुझार् देते, तो आप जरर मान जाते, 
लेडकन आप इतनी तेज़ी में हैं डक डबना �ॉपर बहस के इसे पास कराना चाहते हैं। 

महोदय, यहां डजन लोगों ने, सब तरह के उद्ोगों को कोयला देने के बारे में कहा है, मैं 
बताना चाहता हंू डक ये जो बनारस और मुगलसराय के्� हैं, इनमें आप कुछ भी कर लीडजए, 
यहां रपलेबाजी बनद नहीं होगी। हम मुगलसराय को जानते हैं, र्हीं से माडरया बनते हैं। आपने 
डबल में जो कहा है डक may carry on coal mining in any form either for its own 
consumption, sale or for any other purposes. इसमें जो आप end use की बात कह रहे 
हैं, गोयल साहब, आप यह देख लेना, आप कह रहे हैं डक �डतसपधवा के माधयम से आप कोयला 
डदलाना चाहते हैं, हमारे देश में �डतसपधवा का हाल यह है डक हमारी सरकार हर्ामहल बनी हुई 
है। मैं केर्ल आपकी सरकार के बारे में ही नहीं कह रहा हंू, मैं कां�ेस की सरकार के बारे में 
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कह रहा हंू डक र्ह सरकार भी हर्ामहल बनी हुई थिी। कोई ऐसी खबर है, जो सरकार से बाहर 
न जाए, कोई चीज है, जो इस देश में छुप जाए?

�ी नरेश अ�वाल: आर.्ी.आई. है।

�ी शरद ्यादव : यह तो आपके ऊपर लागू हुई है, लेडकन आपके ऊपर तो कोई असर 
पड़ता नहीं है। मैं यह कह रहा हंू डक आर.्ी.आई. भी अब ठप हो गई है। आपको मालूम है 
डक आर.्ी.आई. ठप हो गई है। इसका जो कडमशनर इंचाज्घ है, र्ह मुझ से डमला थिा और रो 
रहा थिा। मैं उसके बारे में यहा ं कया बोलंू। इसडलए आपने end use का जो मामला रखा है, यह 
कोल इंडिया को बरबाद कर देगा। कोई भी संसथिा हो, र्ह बहुत डदनों में बनती है। आप इसे 
कह दीडजए और आप जैसे सक्म डमडनस्र के रहते, डजतनी भी छो्ी-छो्ी इंिस््ीज हैं, उनहें 
कोयला देने के डलए कोल इंडिया को कह दीडजए, लेडकन र्सैा नहीं होगा। ये कोल इंडिया के 
पास इस कोयले को रखेंगे और इस end use का कहां-कहां इसतेमाल होगा, इसका अंदाजा 
आपने अभी नहीं लगाया है। 

महोदय, डर्देशों से जो कोयला आ रहा है, र्ह तो आएगा ही, र्ह जररी है, कयोंडक र्ह 
कुबकग र्ाला कोल है। र्ह तो आना ही है। उसे आपने समु� के डकनारे लगाया हुआ है। उसकी 
जो राख डनकलती है, उससे बहुत एडरया �भाडर्त होता है। इसडलए मैं यह मानता हंू डक आपके 
द्ारा बलॉकस ऑकशन करने के बाद भी र्ह कोल तो बाहर से आना जारी रहेगा। ...(सम्य की 
घंटी)... लेडकन यह end use और खासकर मजदूरों के बारे में लोगों की जो डचनता है, र्ह 
सर्ाभाडर्क है। उस इलाके में जंगल हैं और जहां ये डमनरलस और कोयला है, र्हां आडदर्ासी 
रहते हैं। मैं आपसे यह कहंू डक इसमें आप उनके इलाके के डर्कास की डचनता मत कीडजए, 
बसलक उनहें cash दीडजए। डहनदुसतान के 68 र्षि्घ के पूरे के पूरे अनुभर् कहते हैं डक इस देश में 
इतने लूपहोलस हैं डक डकसी भी चीज को आप उन लोगों के डलए कर दीडजए, लेडकन उनके 
डर्कास का रासता नहीं बनेगा। 

उपसभाध्यक्ष (�ी वी.पी. ससह बदनौर): अब आप समापत कीडजए। आपका बहुत-बहुत धनयर्ाद।

�ी शरद ्यादव : उपसभाधयक् महोदय, र्हां लू् ही लू् होती है। इसडलए मेरा आपके 
माधयम से कहना है डक उन आडदर्ाडसयों को सीधा कैश दीडजए। उनके डहससे का डजतना कैश 
बनता है, र्ह उनहें उनके हाथि में दीडजए। डहनदुसतान के जो आडदर्ासी सबसे दुखी और लाचार 
हैं, उनके बारे में इस डबल में खयाल रडखए। 

उपसभाध्यक्ष (�ी वी.पी. ससह बदनौर):  धनयर्ाद।

�ी शरद ्यादव: उपसभाधयक् महोदय, जब इनहें �ाइर्े्  लोगों को देंगे, तो जो मजदूर हैं, 
उनके ऊपर देश के संडर्धान के जो सामाडजक �ार्धान हैं, र् े लागू होंगे या नहीं? इस देश के 
80 रीसदी कमजोर लोगों को जो एक छो्ा सा झुनझुना डमला हुआ है, र्ह उनका सपना पूरा 
होगा डक नहीं होगा? ...(सम्य की घंटी)... इसडलए मैं कहना चाहता हंू डक इस डबल में बहुत 
कडमयां हैं, लेडकन आप जलदी में हैं। इसडलए मैं न इस तरर हंू न उस तरर हंू। इस बारे में मैं 
यह जरर चाहता हंू डक इसमें ऐसे �ार्धान हों, जो उनके डहत में हों। मैं इसके पास हो जाने 
के बाद भी मैं आपका पीछा करता रहंूगा और यह चाहंूगा डक यह डबल दुरुसत हो तथिा मैं इस 
बारे में काम करता रहंूगा। बहुत-बहुत धनयर्ाद। 

Government  [20 March, 2015] Bills 377



THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Shri  Sukhendu Sekhar 
Roy. You have three minutes only. I will give you half a minute more.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I would like to make a 
few quick points in the form of suggestions to the Government.  First of all, in our 
opinion, certain portion of the additional levy should go to the State Government.  
This additional levy is also a compensatory amount, as stated in paragraph 40 of 
the judgment of the hon. Supreme Court of India, dated 24th September, 2014. As 
such, Government should consider that certain portion of the additional levy should 
go to the coal producing States also. 

Sir, my second point is that the Bill seeks to transfer land and mine infrastructure 
to the new allottee. Clause 3(1)(j) defines, ‘the mine infrastructure’ to include land 
demarcated for afforestation and land for rehabilitation and resettlement of the 
persons affected by coal mining operations under the relevant law. Therefore, my 
suggestion would be that some provisions should be made in the rules so that land 
for afforestation and rehabilitation of persons affected by mining operations are not 
hampered, and that should not be used for any other purposes. 

Sir, my third point is that as per Clause 17(3), the statutory powers of the State 
Government are sought to be suspended for indefinite period. Sir, this may encroach 
upon the rights of the States. Therefore, I would suggest the Government that before 
suspension or termination of prospecting licence of mining lease, it should be subject 
to consultation with the State Governments. 

Sir, my next point is that the Government, through this Bill, also seeks to adopt 
a transparent system through e-auction, which is  a welcome move. But, even after 
adopting the mechanism of e-auction, report of cartelization is appearing almost every 
day. Here, the Competition Commission of India can play a very vital role provided 
the Government makes the Competition Commission of India more functional. 

Sir, my next point is, if we consider Clause 3(1)(g)  of the Bill, read with Clause 
11 of Section 2 of the Companies Act, 2013, then, one will find that corporations 
have been included for the purpose of entering into the bidding. Sir, as per the 
definition of Clause 11 of Section 2 of the Companies Act, 2013, ‘corporation 
includes a foreign entity, companies which are registered outside India’. Therefore, 
my suggestion would be that in the rules to be prescribed, some provisions should be 
made for some reasonable restrictions on the part of the foreign entity. There should 
not be any blanket authority to enter into the bidding process. ...(Time-bell rings)... 

Sir, my final point is, since the mines belong to the States, where those are 
situated, the States must be consulted in the decision-making process; even otherwise, 
consultation is a pre-condition of any liberal democracy. Therefore, I would urge upon 
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the Government to take the views of the State Governments while taking the decision 
in regard to allocation. Sir, with these words, I support the Bill. Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you for sticking 
to the time. Now, Dr. R. Lakshmanan, you have only three minutes. 

DR. R. LAKSHMANAN (Tamil Nadu): Sir, I rise to support the Coal Mines 
(Special Provisions) Bill, 2015. Sir, I am very grateful to my leader hon. Puratchi 
Thalaivi Amma for giving me this opportunity. As we look back, the origin of 
this issue of Coal Mines (Special Provisions) Bill, 2015, we are reminded of the 
Supreme Court milestone judgement on two natural resources allocations made by the 
previous Government. How did this issue come to us? Because of a judgement, by 
the Supreme Court on 25-08-2014 and the subsequent order on 24-09-2014 making 
the Coal Block allocations made earlier invalid and asking the Government to come 
up with a just and hence acceptable way of allocating this black gold which Mother 
Nature has abundantly gifted to our country. 

Sir, does this not remind us of another Supreme Court Judgement cancelling all 
the 2G Spectrum allocations, which cost a loss of several hundred thousand crores 
of rupees to our nation?  ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, this is unwarranted. This is an allegation. 
...(Interruptions)... He should stick to the Bill. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I will look into it, 
please. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu):  Sir, he has no right to 
object to that. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, it is sub judice. The matter is sub judice. 
...(Interruptions)... 

SHRI A. NAVANEETHAKRISHNAN: Everything is sub judice. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): If there is anything 
objectionable, I will look into it. ...(Interruptions)... Why do you want to raise it?

DR. R. LAKSHMANAN: Sir, even the hon. Finance Minister, yesterday, in his 
reply, mentioned about corruption. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Sit down; sit down. 
Okay, I will see to it. I will see to that. ...(Interruptions)... 

SHRI TIRUCHI SIVA: They are still running after the courts. ...(Interruptions)... 
They have too many cases. ...(Interruptions)...
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DR. R. LAKSHMANAN: Sir, yesterday, the hon. Finance Minister, in his reply, 
mentioned about corruption in telecommunications. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Your time is up. 
...(Interruptions)...

SHRI TIRUCHI SIVA: It is sub judice. ...(Interruptions)...

DR. R. LAKSHMANAN: Sir, I have not mentioned their names. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please sit down. I 
cannot hear all of you. ...(Interruptions)... Will you please sit down?  ...(Interruptions)...  
Please sit down. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, this matter is sub judice. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please sit down.  
...(Interruptions)... You can raise your point when you get your chance to speak.  
...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, I would like to bring it to the notice of the Chair 
that this matter is sub judice.  ...(Interruptions)... This cannot be referred to here.  
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I will look into it.  
...(Interruptions)... I will look into it. ...(Interruptions)... I am giving you that assurance. 
...(Interruptions)... Dr. Lakshmanan, you have half-a-minute more.  ...(Interruptions)...

DR. R. LAKSHMANAN: Sir, in fact, the downfall of...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Conclude, please. 
...(Interruptions)...

 DR. R. LAKSHMANAN: The people of this country firmly believe that ` 1.76 
lakh crore were illegally stashed away by...(Interruptions)...  

SHRI TIRUCHI SIVA: No; no. He is again referring to the same thing.  
...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Why do you want to 
raise this again? ...(Interruptions)...  

DR. R. LAKSHMANAN: If the 2G allocations started the downfall of the UPA 
Government ...(Interruptions)...  

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Why do you want 
to raise this?  ...(Interruptions)... Your time is over. ...(Interruptions)... I am calling 
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the next speaker. ...(Interruptions)... I am calling the next speaker. ...(Interruptions)...  
Next speaker, Shri Narendra Kumar Kashyap. ...(Interruptions)...  

DR. R. LAKSHMANAN: The allocation of coal block will be absolutely 
...(Interruptions)...   

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Next speaker.  
...(Interruptions)... If he wants to raise all these issues which have been objected 
to, then, ...(Interruptions)...    

DR. R. LAKSHMANAN: Sir, it is assured in the Bill that the allocation of the 
coal blocks will be absolutely transparent and the money collected by the auction 
route allocation will go to the States which have the coal blocks. It is specifically 
for the positive and open approach that I support this Bill. ...(Interruptions)...     

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much. 
...(Interruptions)... Your time is over. ...(Interruptions)...    

DR. R. LAKSHMANAN: Sir, it is told that till 12.03.2015, the bidding process 
for 33 coal blocks have been completed. The likely amount to be generated in this 
process alone is close to rupees two lakh crore. We could imagine how many lakhs 
of crores of rupees will be available by this auction process for the Government 
when the entire process is completed.  

It will be in the remotest parts of India that the new coal mines will be operating.  
Let the geographical aloofness not give room for exploitation of the people who have 
been living here for generations. Tribals, adivasis, whatever they may be classified 
as, let us always remember they are our fellow citizens, our brothers and sisters.  
Let their fair share reach them. This Bill promises to nation that the labourers will 
be protected by many existing labour laws of the country, the Bill promises to the 
nation that local population will be adequately taken care of. It is because of these 
promises that I support this Bill. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much. 
...(Interruptions)...

DR. R. LAKSHMANAN: I request that all the concessions granted to the coal-
bearing States should also be extended to other States which are setting up pithead 
power stations. 

Sir, at this juncture, I bring to the kind attention of the Minister the problem of 
contractual labourers working in Neyveli Lignite Corporation. There are about 12,000 
contract labourers. They get a daily wage of ` 425/- No other benefits are given 
to them. They have been working in this condition for the last several years. It is 
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inhuman. They have been patiently demanding permanency of their jobs. I reiterate 
their demand and request the Minister to come up with a schedule to make them 
permanent employees as early as possible. 

With these words, I support this Bill. 

उपसभाध्यक्ष (�ी वी.पी.ससह बदनौर) : �ी नरें� कुमार कशयप। कशयप जी, आपके पास 
तीन डमन् का समय है।

�ी नरें� कुमार कश्यप (उत्तर �देश) : धनयर्ाद उपसभापडत महोदय, आप डजतना समय 
देंगे, आज तो उतने समय में काम करना ही पड़ेगा। महोदय, माननीय मं�ी ने जब डबल पेश डकया 
तो हमने यह महसूस डकया डक माननीय मं�ी जी ने इस डबल के पीछे अपनी कुछ �ाथिडमकताओं 
को वयकत डकया थिा, डजनमें खास तौर पर आपने एक एगज़ामपल भी डदया थिा डक हमने जब कुछ 
खदानों को नीलाम डकया तो उससे दो लाख करोड़ रुपया गर्न्घमें् के पास आया। ये कुल 204 
खदानें हैं, डजनके बारे में आप डबल लेकर आए हैं। पहली 22 खदानों से maybe  दो लाख करोड़ 
रुपए अन्घ हुए तो 204 खदानों की नीलामी से maybe  20 लाख करोड़ रुपए आने की संभार्ना 
देश की सरकार के पास हो सकती है। मैं इस डबल को बहुत महतर्पूर्घ समझता हंू और इसका 
डर्रोध करने के डलए खड़ा नहीं हुआ हंू— कुछ जररी मशर्रा देना मेरी डजममेदारी बनती है 
इसडलए र्ह देना चाहता हंू डक 20 लाख करोड़ के करीब इनकम, जो देश की सरकार को �देशों 
की कोयला खदानों से होने र्ाली है और जैसा आपने कहा डक ये सारी खदानें उन �ानतों में हैं, 
जहां पर आडदर्ासी बहुलता है, जहां पर एस्ी और एससी र्ग्घ के लोग रहते हैं, मैं चाहता हंू 
डक सदन के सामने माननीय मं�ी जी इस बात को सपष् करें डक जब ये सारी खदानें आडदर्ासी 
के्�ों में हैं, उनके डर्कास की बात भी आप कह रहे हैं तो इस कुल अमाउं् में से डकतने �डतशत 
धनराडश आप शेड्ूलि ््ाइबज़ के ऊपर खच्घ करने र्ाले हैं, एक तो यह बात सदन के सामने 
अर्शय सपष् होनी चाडहए। उपसभाधयक् महोदय, कोयला खदान का डर्षिय इसडलए भी गंभीर है 
डक कोयला खदान की र्जह से सरकारों का आना-जाना भी होता है, बहुत सारे आरोप भी लगते 
हैं। मैं आपसे दूसरी बात यह कहना चाहता हंू डक आप इस बात का भी जरर धयान रखें डक जो 
पहले आर्ं् ी हैं, उन आर्ं् ी के साथि जो मैनपार्र लाखों की संखया में काम करती रही है, तो 
जब आप नया आर्ं् न करेंगे, पहले आर्ं् ी से खदानें ले ली जाएंगी, उनकी लाखों की संखया में 
लेबर बेकार हो जाएगी। र्ह सारी लेबर गरीब है, आडदर्ासी है, एस.्ी. है, ओबीसी है, तो लाखों 
लेबर कलास के जो लोग हैं, इस डबल को पास करने के बाद, उनका डहत कैसे सुरडक्त रहेगा, 
इसका भी डनसशचत �ार्धान होना चाडहए, उनका एडरयर भी डनसशचत होना चाडहए।

उपसभाधयक् जी, मैं तीसरी बात कह कर अपनी बात समापत करता हंू कयोंडक समय का 
अभार् है। आपने इस डबल में punishment का �ॉडर्जन डकया है। इसमें दो साल की सजा और 
एक लाख रुपया �डतडदन के डहसाब से राइन का �ॉडर्जन डकया है। इस बारे में कलेडरडरकेशन 
सदन में आना चाडहए डक जो पहले आर्ं् ी की लेबर है, उनको अगर पेमें् नहीं डदया,  उनको 
पैसा नहीं डमला, आपने उनके मकान भी छीन डलए, उनका इलाज भी नहीं हुआ, अगर उनहोंने 
अपने डहत के डलए कोई धरना डकया, कोई आंदोलन डकया, कोई �ो्ेस् डकया, तो कया यह सजा 
उन पर भी इमपोज़ होगी, कया उनको भी सजा दी जाएगी? मैं समझता हंू डक आपने इस डबल में 
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इस बात का सपष्ीकरर नहीं डदया है डक जो लोग अपने डहत के डलए आर्ाज उठाएंगे, उनको 
सजा नहीं दी जाएगी, ऐसा कोई �ॉडर्जन आपने इसमें नहीं डकया है। ...(सम्य की घंटी)... इस 
पर भी आप जरर सपष्ीकरर दीडजएगा।

उपसभाधयक् जी, मैं अगली बात कह कर अपनी बात समापत करना चाहता हंू  डक यह मामला 
बड़ा गंभीर है और बहुत जलदबाजी भी अचछी नहीं हो सकती है। जब सदन इसके रेर्र में है, 
लोग चाहते हैं डक इस डबल को पास करें, तो मैं चाहता हंू डक कम से कम इस डबल के साथि में 
कुछ और ऐसी बातें हैं, डजनको हमें आगे जोड़कर देखना पड़ेगा। �ानतों के डहत का मामला है, 
चाहे ओडिशा की बात कडरए, चाहे महाराष्् की बात कडरए, डजन-डजन �ांतों में कोयला खदानें 
हैं, उन �ांतों के डहत को भी धयान में रखना जररी है ...(सम्य की घंटी)... इस बारे में भी 
सरकार की ओर से सपष्ीकरर आना चाडहए। चंूडक खदानों से अडनिंग होगी, र्हां से पैसा आएगा, 
तो उनका डहत हम कैसे साधेंगे, यह बात भी सकलयर होनी चाडहए। आपने मुझे बोलने के डलए 
समय डदया, इसके डलए आपका धनयर्ाद। 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Shri Tapan Kumar 
Sen; you have four minutes. But the Chair  before me said ,"Give him extra time". 
Maybe, for a special reason; I don't know why. So, it is five minutes. Please carry 
on. Five minutes is five minutes.

SHRI TAPAN KUMAR SEN : Mr. Vice-Chairman, Sir, I think whatever time I 
speak, that is my due time and legitimate time and I will speak within that. 

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE):  Your legitimate time 
is four minutes; I am giving you five minutes. 

SHRI TAPAN KUMAR SEN: Thank you, Sir.  

Secondly, because there is a time constraint, I can't elaborate. So, I start with 
hon. Minister's presentation  while placing the Bill.  Please don't put an imputation 
that  we are not in favour of transparent way of dealing with  things.  Please don't 
put that imputation; that is a false imputation. If you go through our amendment, 
for your so-called transparent mechanism, I think, there is no opposition to that. We 
oppose the Bill on certain basic premises. You are altering the basic structure of the 
1973  Coal Mines Nationalisation Act. After a long experience of private mining, 
they have nationalized the coal mining sector, and, thereafter, the coal production in 
the country got more than quadruplet, coal conservation has improved; coal mine's 
accident situation has considerably improved and the workers' lot has also improved 
a lot. So, you are trying to reverse this in this Bill by allowing the coal block 
allottees to mine coal not only for own consumption — up to that, that was the 
practice — but also for sale or any other purpose. That will be the opening up of 
the denationalization process which the country achieved, the people of the country 
achieved, not only the Government or the Prime Minister. It was a prolonged struggle 
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of the people which had achieved this. You are now reversing that process. We are 
opposed to that reversion. You may agree or disagree. But we oppose this Bill.

Secondly, you are saying that the common man will get coal at `2, 3 or 5 per 
kilo for which you are removing that restriction. Hon. Minister, please see. We are 
purchasing rice at forty rupees a kilo in the city and the producer of that rice is 
not getting even five rupees per kilo. They are committing suicides. In such type 
of pervert economic governance, I do not understand that only by removing that 
restriction, how can you ensure that small industries’ eent bhataas and commoners, old 
ladies, will be getting coal at two rupees a kilogram or three rupees a kilogram? I 
don’t know.  Whatever you have to deliver to the common people, it is not possible 
by any trickle down process that from this, that will follow. No.  That trickle down 
theory has been proved to be completely a bogus proposition. You have to attack 
that problem directly to deliver directly. For that, the kind of pricing mechanism that 
we should have put in place is not there; the kind of regulatory mechanism that 
should have been there is not there. I am not blaming you only because that was 
the pattern which has evolved in the process of last three decades in our country. 
I will tell you about iron ore mines. I have personal experience. I am going there 
as a trade unionist. Three hundred rupees per tonne is the production cost even 
today and the same iron ore is being sold at `4,500-5,000 a tonne during peak 
period. Huge money was minted by so called illegal miners in different plants by 
exporting that, and it was allowed. How come such pervert price difference gap? The 
production cost is `300 per tonne – it may fluctuate to maximum `350 – and the 
actual final product cost is `4,000. But of this ‘`350 per tonne’, the major victims 
are the workers. They did not get anything out of that. The localites, inhabitants, did 
not get anything out of that. How come that pervert situation continue? Your Bill 
has given no solution to that. You are talking about the labour dues that it would 
be given priority. This is your Bill, as reported by the Select Committee. I would 
like to draw the attention of Dave Saheb.  This is your own Select Committee 
Report. It is as reported by the Select Committee. That clause is still there. Wages, 
bonus, gratuity, pension and provident fund will no more be the liability of the 
prior allottee.  It will be the liability of the future allottee. This clause is there and 
you are telling that labour dues will be given priority. Where is it there? After the 
Bill is passed, you are nowhere there. Some other people who are there will be 
operating that.  Just by sound bites, you can confuse people, mislead people. You do 
have that right; and you are telling about labour. As on date — please check with 
your Labour Ministry – the coal workers have not been included in the schedule 
employment. So, the Government has got no right even to set their minimum 
wages till now and they are thrown to the mercy of the miners only – whatever 
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wage they want to give – and that is why in my amendment, we have specifically 
demand incorporated  amendment. The Coal India has already set a standard for 
the contract workers also. Extend that benefit and ensure that that is statutorily 
done.  ...(Time-bell rings)... Please. I am concluding. If you are telling that we will 
take care of it in the Rules, I am afraid.  What is the fate of the rules? That is 
already there. In the Contract Labour (Regulation & Abolition) Act, in Central Rules  
No. 25, it is there. It says, ‘For doing same and similar work, the contract workers 
will be getting the same wages as regular workers.’ In your own Department, are 
you giving it to the temporary workers who are there? Please check. I am sure, you 
are not giving it. Nowhere in the country was that applied although they are there 
in the rule not from today but from 1970 till 2014. ...(Time-bell rings)... That is the 
fate. Don’t say that by putting that in the rule, you will be taking care of labour. 
Please don’t make us believe that unrealistic thing which is not possible. So, you 
need to address that directly in the Bill. 

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Last point.

SHRI TAPAN KUMAR SEN: I will make it very quickly, Sir.  

You are talking about import. How much coal are we importing? People are 
laughing at us since we are importing coal. You have definitely heard of these stories, 
of coal import in our country. The last time we imported it was in 2013-14; we had 
imported 130 million tonnes. What is the composition of that? Around 50 million 
tonnes are imported as coking coal, which is needed for steel production, and we 
don't have enough of coking coal. Our coal quality is also not good. We do not 
have enough of washeries, which can change coal with a bigger ash content into 
coking coal. We don't have enough of it.  So, we require it and it is an absolute 
necessity. Another 50 million tonnes, out of the 130 million tonnes, are being used 
by our power plants in the coastal areas.  For them, use of imported coal made 
more economic sense than taking coal from the ...(Time-bell rings).... The Ministry 
of Environment – Prakashbhai is sitting just below you – have issued  notifications...

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Thank you very much.

SHRI TAPAN KUMAR SEN: I will just complete, Sir.  ...(Interruptions)...  

The Ministry of Environment and Forests have issued notifications that power 
plants situated thousand kilometers away cannot use coal with 34 per cent ash 
content, because it pollutes. These notifications are in place. 

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Thank you very much.

SHRI TAPAN KUMAR SEN : And this is what the background… 
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Senji, we 
have changed it only last week.

SHRI TAPAN KUMAR SEN: All right; you have changed it. I was not aware. 
...(Interruptions)...

SHRI PRAKASH JAVADEKAR: I have changed it only last week.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): I have to call the 
next speaker now. Please conclude.

SHRI TAPAN KUMAR SEN: At that time, that Notification was in vogue. I 
shall give you the economics behind it.  Import of coal is not a very big problem 
for our country. And so far as augmenting production is concerned, after having 
been allotted 240 coal blocks...

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Please look at me 
also.  You are looking this side and that side.  That is why I can’t even ask you 
to...(Interruptions)... You have taken three minutes more.

SHRI TAPAN KUMAR SEN: Sir, I am concluding my sentence after looking 
at you!

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you.

SHRI TAPAN KUMAR SEN:  Sir, in the last 20 years, since 1993 till today, 
out of the 240 coal blocks allotted to the private sector, only 40 could be made 
operational.  This clearly exposes the mining competence of the private sector.  Please 
don’t fall into a trap.  On these grounds, I strongly oppose this Bill and I stick to 
my amendments. Thank you, Vice-Chairman, Sir.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): After taking double 
the time, you are thanking me! Now, Mr. Anubhav Mohanty.

SHRI ANUBHAV MOHANTY (Odisha): Respected Vice-Chairman, Sir, I am 
extremely honoured that you have given me an opportunity to share my thoughts 
and concerns over the Coal Mines (Special Provisions) Bill, 2015.  I, on behalf of 
my Party, the Biju Janata Dal, and the entire State of Odisha, welcome the system 
of allocation of coal blocks for auction, as provided in this Ordinance, as we believe 
that this is a completely transparent way.

Sir, I would like to point out that the State Cabinet, under the leadership of our 
hon. Chief Minister, Navin Patnaikji, had taken the decision to allocate all mineral 
concessions through auction by competitive bidding, even before the promulgation of 
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this Ordinance, thus becoming the first State Government in this whole country to 
take such a policy decision. I would also like to point out that while earmarking coal 
blocks, the Government of India should take the State Governments into confidence 
and consider the requirement of iron and steel, aluminium and other industries and 
their captive power plants. Hon. Chief Minister, Shri Navin Patnaik, has already 
discussed these issues with the hon. Union Minister for Power and Coal, who has 
promised to look into these issues, and I am sure he would certainly do that.

Sir, I was blessed to be a part of this Select Committee and to my happiness, 
every single Member, be it from the Government side or the Opposition side, 
everyone was whole-heartedly concerned for labourers in this sector. The Government 
has already clarified that all the labour laws applicable to other sectors will also be 
applicable to this sector. 

Sir, I and my Party believe that there is no need for any new provision.  Further, 
I would like to mention that these coal bearing areas are mostly backward places, 
forested or tribal areas.  So, the huge revenue which we are going to generate out 
of this auction should be used in the development of our brothers and sisters living 
in these areas.  The Union Government has taken a historic step in introducing a 
transparent auction system.  Now, what we all should do is, we should use this 
opportunity to do justice to the poor and tribal people who are living with the hope 
that we all are there to look after them. Sir, the Odisha Government will totally 
support this Government in this particular issue. Although there are many issues where 
we differ, but on this particular transparent Bill we are completely with you. Those 
Members who were pointing out their views are, of course, most welcome. I would 
like to cite one special thing.  Just when the discussion this on topic began, a very 
senior Member — I honour him a lot; I won't take his name because I don't want 
to dishonour anyone — said that Dilip Tirkeyji and  Bhupinder Singhji brought an 
amendment. कया दबार् थिा, डजससे उन लोगों ने अपना अमेंिमें् र्ापस ले डलया? They didn't 
move it forward.  सर, मैं सबके सामने आज यह कहना चाहता हँू डक हां, दबार् थिा, लेडकन 
दबार् उन गरीब आडदर्ाडसयों की उममीदों का थिा, दबार् उन गरीब आडदर्ाडसयों के सपनों का 
थिा, उनकी खुडशयों का थिा, न डक डकसी राजनीडतक दल के �ष्ाचारी का थिा। अभी तो बीजेपी 
की सरकार बने एक साल हुआ है, So, there is a long way to go. We might differ on 
so many issues where we find that there is no transparency. But we believe that 
there will be transparency in every case you do. जब यह डबल आया, तो कमे्ी में इसके 
जाने से पहले बाहर के कारी लोग मुझे रोज ई-मेल करते थेि, रोन करते थेि, मेसेजेज़ करते थेि।  
हमारे यहां से भी कारी साडथियों ने मुझे मेसेज डकया, मुझसे बात की। कारी लोग चाहते थेि डक 
यह डबल पास न हो, we should linger it. हालांडक बीजेपी सरकार आगे कया करेगी, यह तो 
र्कत बताएगा, लेडकन डरर भी सर, अगर आप मुझे इजाजत दें, अगर सब लोग मुझे इजाजत 
दें, तो मैं अपने डदल की बात, एक शेर अज़्घ करना चाहता हँू। 
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उपसभाध्यक्ष (�ी वी.पी. ससह बदनौर) : उसी से आप अपनी बात समापत कर देना।

SHRI ANUBHAV MOHANTY: Sir, I will finish with this.   

   ''अभी से मैं तुमहें बेर्रा कैसे कहँू,
  अभी से मैं तुमहें बेर्रा कैसे कहँू,''—

सर, अभी तो सरकार बनी है, अभी तो काम धीरे-धीरे शुर हुआ है, आगे बहुत रासता है—

  ''अभी से मैं तुमहें बेर्रा कैसे कहँू,

  यह तो मंडजलों की बात है, रासते में कया कहँू। 

  गैर पूछते हैं मेरा हाल-ए-डदल,

  गैर पूछते हैं मेरा हाल-ए-डदल,

  अरे, यह दोसतों की बात है, मैं दुशमनों से कया कहँू''। 

Sir, thank you so much. जय डहनद, जय जगन्ाथि।

शहरी तवकास मं�ी; आवास और शहरी गरीबी उपशमन मं�ी; िथा संसदी्य का्य्य मं�ी  
(�ी एम. वेंकै्या ना्यडु): सर, मुझे इतनी कडर्ता नहीं आती है, मगर यहां कोई दुशमन नहीं है, 
यहां केर्ल �डतदं्दी हैं, पॉडलड्कल राइर्लस हैं।

�ी अनुभव मोहंिी : सर, दुशमन नहीं बोलना चाडहए।  दुशमन र् े लोग हैं, जो गरीबों की 
उममीदों को मारते हैं। उनके अलार्ा कोई दुशमन नहीं है। हर दल में अचछे आदमी हैं, अचछे नेता हैं।

(�ी उपसभापति पीठासीन हुए)

MR. DEPUTY CHAIRMAN: Okay. That's all. Now, Shrimati Gundu Sudharani.

SHRIMATI GUNDU SUDHARANI (Telangana): Sir, I rise to support the Bill 
moved by Piyush Goyalji ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: One second, please.

SHRI M. VENKAIAH NAIDU: Sir, I went to the other House and I am coming 
here also. Members from both sides, from this House and from that House, are 
saying that their time is running out; their flights are booked, etc. I want to appeal 
the hon. Chairman and the House to expedite this Bill. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: If the House agrees, we can conclude it. 
...(Interruptions)... 

SHRIMATI GUNDU SUDHARANI: Sir, I rise to support the Bill moved by Shri 
Piyush Goyalji which is the consequence of the final order of the Supreme Court 
in September 2014. ...(Interruptions)... There is no doubt that this Bill provides the 
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Government an opportunity to recast the entire coal sector which is derailed and 
also, through scientific methods, make mining cost effective and thereby reduce coal 
deficit so as to generate enough power for people of this country.  The Bill also 
helps the Government generate revenue which can be used by giving more royalty 
to States and also improve the condition of miners in Singareni and other coal mines 
in the country.  ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: That's enough. ...(Interruptions)... 

SHRIMATI GUNDU SUDHARANI: Sir, one thing I want to say regarding my 
State.  My State, Telangana is also a coal-bearing State.  We have Singareni Collieries 
which spread over to Adilabad, Karimnagar, Warangal and Khammam districts with 
more than 10,000 million tonnes of coal reserves which will last for next 200 years.

MR. DEPUTY CHAIRMAN: No; you support and sit, if you support, or, you 
oppose and sit. 

SHRIMATI GUNDU SUDHARANI: Sir, I have one important point regarding 
labour.  

MR. DEPUTY CHAIRMAN: No; you can write to the Minister.

SHRIMATI GUNDU SUDHARANI: Sir, coal miners are low-paid workers.  
They are demanding to exempt their income from the Income-Tax. I request the 
Government of India to accept this demand.  

MR. DEPUTY CHAIRMAN: Mr. Sanjiv Kumar, are you speaking? You can take 
one minute. ...(Interruptions)...

SHRIMATI GUNDU SUDHARANI: The next point I wish to make is relating 
to Andhra Pradesh Reorganisation Act. Sir, the Act mandates the NTPC, under 
Thirteenth Schedule, and I quote, “NTPC shall establish a 4,000 MW power facility 
in the successor State of Telangana after establishing necessary coal linkages.” 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Sanjiv Kumar, two minutes for you.  

SHRI PIYUSH GOYAL: Sir, can she lay her speech on the Table?

MR. DEPUTY CHAIRMAN: There is no rule for that.  She can write to the 
Minister. The hon. Minister may give special attention to her letter. Now, Shri Sanjiv 
Kumar, start speaking. Your time is going. Take only two minutes. 

�ी संजीव कुमार (झारखंि) : महोदय, मैं झारखंि के कोयलाचंल से आता हंू, इसडलए कोयला 
से मेरा डजनदगी भर का नाता है। सर, मैं आपको बता देना चाहता हंू डक जब डर्त्त मं�ी जी बोल 
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रहे थेि डक लाखों-करोड़ों रुपया झारखंि में जाएगा या दूसरे कोयलांचल के राजयों में जाएगा, 
इससे हमें लगा डक झारखंि की ससथिडत सुधरेगी, र्हां पर सकूल होगा, हॉससप्ल होगा, डजससे 
र्हां के ््ाइबल की ससथिडत सुधरेगी, इसडलए मैं इस डबल को सपो ््घ करता हंू। लेडकन मैं पीयूषि 
गोयल जी को बता देना चाहता हंू डक झारखंि में डिसपलेसमें् की बहुत बड़ी समसया है। जब से 
Coal Bearing Areas Act के माधयम से, जमीन ली गई है, तब से झारखंि में डिसपलेसमें् की 
�ॉबलम जस की तस बनी हुई है। आज भी डजन लोगों को जमीन के बदले में नौकरी दी गई है, 
Coal India उन लोगों को बराबर तंग करती रहती है। मैं आपको बता देना चाहता हंू डक आपका 
जो BCCL है, र्ह झारखंि का सबसे �ष् ऑगसेनाइज़ेशन है। डजन लोगों को जमीन के बदले में 
नौकरी दी गई है, उन लोगों को आज भी र्हां पर �ताडड़त डकया जाता है। र्हां पर डिसपलेसमें् 
की ऐसी �ॉबलम है डक झारखंि की ्ो्ल आडदर्ासी पॉपुलेशन की 14% पॉपुलेशन दूसरी जगह 
डिसपलेसि हो चुकी है। आपके इस डबल में उनके डलए कोई �ोडर्ज़न नहीं है या Coal Bearing 
Areas Act में भी उनके डलए कोई �ोडर्ज़न नहीं है, डजससे डिसपलेसमें् को रोका जा सके।  
आज तक डिसपलेसमें् नहीं रुका है। मैं आपसे आ�ह करता हंू, चंूडक डिसपलेसमें् झारखंि की 
सबसे बड़ी समसया है, आप उसको अर्शय एि्ेस करने की कोडशश करेंगे। 

झारखंि की जो दूसरी सबसे बड़ी समसया है, र्ह है, खडनज और कोयला हमारे डलए 
अडभशाप बन चुके हैं। इनकी ढुलाई और खनन के �म के चलते जो पॉलयुशन होता है, उसके 
चलते र्हां पर मैसकसमम लोग असथिमा, ्ीबी और कैं सर के डशकार होते हैं। र्हां हॉससप्ल की 
भी कोई वयर्सथिा नहीं है। जयादातर लोग र्लेलोर या All-India Institute of Medical Sciences 
में ््ी्में् के डलए आते हैं। आप रॉयल्ी के तौर पर डजन लाखों-करोड़ों रुपयों को देने की 
बात करते हैं, उसको हम लोग इलाज में खच्घ कर देते हैं। इसडलए मैं आपके धयान में यह लाना 
चाहता हंू, चंूडक आप मेरे दोसत भी हैं,  धनबाद में, कोयलांचल में जो central hospital है, उसको 
sophisticated डकया जाए, ताडक र्हां पर डसर्घ  कोयले के मजदूर और कोयले के कम्घचारी ही 
नहीं, पूरे कोयलाचंल के लोगों का इलाज डकया जा सके। 

दूसरी बात मैं आपको बता देना चाहता हंू डक डजन लोगों को जमीन के बदले नौकरी दी गई 
है, आपके BCCL के लोग उनहें बराबर तंग करते रहते हैं। कल-परसों मैंने एक मामला उठाया 
थिा, धनबाद डिसस््क् के करमा्ांि मौजा के 104 लोगों को 1990 के दशक में नौकरी दी गई 
थिी, उन लोगों को बार-बार ससपेंि डकया जाता है और अभी भी र् े लोग ससपेंिेि हैं। 

मैं मांग करता हंू डक डजन मजदूरों को जमीन के बदले आप नौकरी देते हैं, उन लोगों को 
�ताडड़त नहीं डकया जाए। आप लोगों के ऑडरसर हैं, उनसे बोडलए डक र् े जमींदार की तरह 
नहीं, एक नौकर की तरह र्हां पर वयर्हार करें। बहुत-बहुत धनयर्ाद। 

MR. DEPUTY CHAIRMAN: Now, Shri Tiruchi Siva. Please take only two minutes, 
or maximum three minutes. And, I want to thank BJP for withdrawing one name!  

SHRI TIRUCHI SIVA: Sir, subsequent to the Supreme Court judgment on a 
PIL cancelling the previous allocations of coal mines and directing to auction in a 
transparent manner, this Bill has come.
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4.00 p.m.

Sir, we realize the imperative need of the Bill but the manner in which it has 
been brought is under dispute. First of all, Sir, we do not know as to why this 
ordinance route was followed. It is a very, very important Bill which everyone is 
concerned with. No one is against the auctioning of coal mines which increases the 
income of the exchequer. While the Government is so much concerned about the 
income of the exchequer, it should also care about the other side. That is the issue.  
This Bill has got far-reaching ramifications. Sir, we are very much sorry to note 
that in the same haphazard manner in which the Bill was discussed in the Select 
Committee, it is being discussed in this House. Sir, according to us, the Select 
Committee, which had to hear so many stakeholders, has not done so. It was very, 
very imperative but due to paucity of time, the Select Committee proceedings were 
rushed through. However, I do not want to go deep into this. But, at the same time, 
some of the suggestions, which were made by the Members of the Select Committee, 
were not taken into consideration. 

Sir, the Bill, as it was introduced in the Select Committee, has come to the 
House as it is.  It has got 33 clauses, and, all the 33 clauses are unchanged. Sir, 
the concept of Standing Committee came into existence in the early nineties, and, its 
basic objective was to ensure that every Bill is scrutinized in detail. The Standing 
Committee is considered to be a mini-Parliament, and, so is the Select Committee.  
Sir, the Select Committee had to hear the stakeholders, various concerned Ministries, 
the States, which are to be affected, the labour which had to lose their jobs and the 
trade unions which represent them, but they were not heard. Sir, we even worked 
on Saturday and Sunday. But due to rushing through, we were not able to come to 
a conclusion, and we dissented.  

But, now, while this is being discussed in the House, we want to put forth 
these issues before the hon. Minister, who is very much concerned with the passing 
of this Bill. We are also for it, of course. We are also for the auction of these 
mines. We don't have any grudges. At the same time, when this auctioning method 
is introduced, the prior allottee loses his mines. The employees or the labourers, 
who were with the prior allottee, are not bound to be employed by the new person 
who happens to be the successful bidder. So, what is the fate of those labourers 
is a very big question. Sir, already, there is much unemployment in this country. It 
would be adding lakhs of employees and labourers to the unemployed workforce.    
So, we are concerned about that.

�ी उपसभापति: आपके तीन डमन् पूरे हो गये। ...(व्यवधान)... तीन डमन् पूरे हो गये। 
...(व्यवधान)...
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SHRI TIRUCHI SIVA: Sir, kindly permit me. I am talking something very 
serious.  Sir, compared to the Members who are supporting the Bill, we have some 
very important issues to put forward.  Sir, I suggested that the labour must be taken 
as the secured creditors. The prior allottee, who gets the money from the bidder, 
has to give the compensation to the labourers and that should come in the Bill, but 
it has not come here.

Sir, the basic feature of the Constitution of this country is the federal set-up 
but this Bill forfeits the rights of the States. I will just like to quote sub-clause 3 
of clause 17. It says, "As it is considered expedient and necessary in the public 
interest and in view of the difficult situation which has arisen, the powers of the 
State Government under the Mines and Minerals (Development and Regulation) Act, 
1957 to prematurely terminate the prospecting licence or remaining lease, shall stand 
suspended." Sir, how can the rights of the States be suspended by this Act? 

I am afraid, for any reason, the rights of the States should not be encroached 
or should not be forfeited in any manner. So, we are against only these two issues.  
The labourers have not been taken into consideration; their welfare has been ignored.  
And, the rights of the States have been forfeited. Due to these reasons, we have some 
issues. These things have not been discussed threadbare in the Select Committee, 
and, therefore, Sir, I have put forth my views before the Minister. What is needed 
is a positive response by him, and, an assurance to the lakhs of labourers who are 
going to come to the streets, and, Sir, to avoid any further problem, already there 
are enough in the country, we should not further add up the unemployed workforce.  
Thank you very much.

�ी राजीव शुकल (महाराष््): धनयर्ाद, उपसभापडत जी। एक बात तो तय हो गई डक जो लोग 
इस डबल को सपो ््घ कर भी रहे हैं, र् े भी यह बात कह रहे हैं डक सरकार ने बहुत जलदबाजी में 
डबल बनाया और सेलेक् कमे्ी को डजतना समय डमलना चाडहए थिा, उसको उतना समय नहीं 
डमला।  जो औपचाडरकताएं सेलेक् कमे्ी को पूरी करनी चाडहए थिीं, सबसे बात करनी चाडहए 
थिी, उसको र्ह नहीं कर पाई। इस बात के डलए तो सदन में आम सहमडत है और ऐसा लगता 
है डक the Government has missed the bus to reform the coal sector. यह बहुत बड़ी 
opportunity थिी, डजसके द्ारा कोल सेक्र को डररॉम्घ डकया जा सकता थिा, लेडकन जलदबाजी 
की र्जह से र्ह नहीं हो पाया।  

जहां तक ऑकशन की बात है, ऑकशन की बात सरकार करती है। ऑकशन तो 2010 के लॉ 
से भी हो सकता थिा, जो यूपीए सरकार ने बनाया थिा।  डसर्घ  उसमें एक बात जो कही जाती है, 
र्ह यह है डक जमीन ््ांसरर करने का राइ् इसमें डदया गया है। इसको दूसरे तरीके से भी 
डकया जा सकता थिा। उसके डलए इतनी जलदबाजी करने से जो तमाम बातें छू् गईं, डजनको 
पूरे सदन ने हाइलाइ् डकया है, सरकार को उनका धयान रखना चाडहए।
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एक चीज यह कही जाती है डक सु�ीम को ््घ ने इसमें दखल डदया और पहले जो ऑकशन 
हुए, उसमें cartelization का आरोप थिा। मेरा यह मानना है डक एलॉ्में् या एलोकेशन हुए, 
लेडकन cartelization की डशकायतें आज भी आ रही हैं। अभी अखबारों में यह छपा हुआ है डक 
कई ऑकशन होने के बाद डमडनस््ी re-examination कर रही है और डिपा ््घमें् कर रहा है।  
इसका मतलब है डक आज भी ऑकशन में कहीं न कहीं गड़बडड़यां हो रही हैं और कई कंपडनयों 
के नाम आए हैं। जेएसपीएल का नाम आया है, जीएमआर का नाम आया है, अदारी का नाम 
आया है, जेपी सीमें्, डहनिालको का नाम आया है, इसडलए डमडनस्र को clarify करना चाडहए 
डक कया उनके पास cartelization की डशकायतें आई हैं? कया डबबिग के बाद उस पर इस तरह 
का कोई re-examination चल रहा है? डमडनस्र को इस मामले में सदन में जर्ाब देना चाडहए।  

एक चीज और सार्धान रहने की है, र्ह यह है डक इसमें joint ventures का �ोडर्जन है, 
डजसके तहत स्े् गर्न्घमें्, पसबलक सेक्र, सब joint venture कर सकते हैं। Joint venture 
में बहुत रपला और रो्ाला होता है। आगे डिबबा तो होता है, चेहरा तो होता है पसबलक सेक्र 
का और गर्न्घमें् की यूडनटस का, लेडकन उसके पीछे �ाइर्े्  लोग काम करते हैं, उनकी 
understanding होती है और उसके अंदर बहुत जयादा गड़बडड़यां होती हैं। इसडलए डमडनस्र को 
इस मामले में भी बहुत सार्धानी रखने की जररत है, कयोंडक 'joint ventures' बहुत खतरनाक 
र्ि्घ है। रलस में इसके डलए र् े कया precaution ले रहे हैं ताडक उसमें डकसी भी डकसम का 
सकैनिल न होने पाए,  इस बात का उनहें धयान रखने की जररत है। 

इसमें एक शेड्ूल-I और शेड्ूल-II की माइन की बात है।  शेड्ूल-I, शेड्ूल-II की माइन 
के बाद गर्न्घमें् ओपन ््ेबिग के डलए भी माइन देने र्ाली है। ओपन ््ेबिग में कया होगा? उसमें 
100 परसें् cartelization हो जाएगा, कयोंडक र्ह domestic purposes के डलए, small scale 
industry के डलए और कहा जा रहा है डक कांच उद्ोग, जो गलास इंिस््ी है, उसके डलए तथिा 
इसके अलार्ा ईं् भट्ा आडद के डलए देंगे। लेडकन, कया यह आप नहीं समझते हैं डक अगर इन 
लोगों की डमलीभगत होगी और ये लोग दाम डकतना भी बढ़ाएंगे, तो उसको आप कैसे रोकें गे?  
उसका �ोडर्जन कैसे करेंगे? इन लोगों के डलए कोल इंडिया में जो 10 परसें् का डरजर्सेशन 
थिा डक रर के अंदर जो मडहलाएं अंगीठी जलाती हैं, उनके डलए, कांच उद्ोग के डलए और ईं् 
भट्ा जैसे छो्े-छो्े उद्ोगों के डलए, उसको कोल इंडिया ने कयों abolish कर डदया? उसको 
आप दोबारा restore कर रहे हैं या नहीं कर रहे हैं? हमारी यह राय है डक इन लोगों के डलए 
कोल इंडिया में 15 परसें् कोल का डरजर्सेशन रहना चाडहए। एक यह चीज मं�ी जी को सपष् 
करना चाडहए। ...(सम्य की घंटी)...

MR. DEPUTY CHAIRMAN: Your party time is over. That’s the problem.  

�ी राजीव शुकल : सर, मेरे 15 डमन् बाकी हैं, लेडकन मैं 5 डमन् में अपनी बात समापत 
कर रहा हँू।  सर, मैं to the point बोलता हँू, precise बोलता हँू, एक भी र्ि्घ इधर-उधर नहीं 
बोलता हँू। 

तीसरी चीज यह है डक जो यह end user र्ाला formula आया, ठीक है, बहुत अचछा, 
लेडकन उसमें हो कया रहा है?  जो लोग 15 साल से माइन चला रहे हैं, 25 साल से चला रहे 
हैं, उनको ह्ा कर यह दूसरों को डमल जाएगी।  इससे आप देडखएगा डक इतनी मुकदमेबाजी 
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होगी डक तमाम माइनस operational हो ही नहीं पाएंगी, इसमें इतने झगड़े होंगे। दूसरी चीज यह 
है डक इसमें liability आपने पुराने र्ाले पर िाल दी, डजसकी माइन चली गई, र्ह तो ऐसे ही रो 
रहा है, तो र्ह डकतनी liability लेबस्घ को देगा, डकतनी बाकी को देगा, उसमें भी बहुत जयादा 
मुकदमेबाजी होगी। यह चीज भी आपको धयान में रखने की जररत है। ...(सम्य की घंटी)...

MR. DEPUTY CHAIRMAN: Okay; now you conclude.  

�ी राजीव शुकल: सर, तीसरा पर्ाइं् यह है डक गर्न्घमें् ने आडदर्ासी र्ाली बात बहुत की।  
जब हम लोगों ने सेलेक् कमे्ी में ऑडरसर से पूछा, तो उनहोंने सार कहा डक आडदर्ाडसयों के 
डलए जो पैसा स्ेटस को जा रहा है, उसमें ऐसी कोई कंिीशन नहीं है डक इसको ््ाइबलस पर 
ही खच्घ डकया जाए।  ...(सम्य की घंटी)... यह र्हां के एकसचेकर में जाएगा, उनके consolidated 
fund में जाएगा।  इसडलए इस बारे में भी सरकार को सपष्ीकरर देना चाडहए और कोल इंडिया 
डलडम्ेि का जो �ॉिकशन है, उसको दोगुना करने की जररत है ताडक लोगों को कोयला डमल 
सके। धनयर्ाद।      

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Thank you, Sir, for giving 
me this opportunity. हम डसर्घ  दो चीजें कहना चाहते हैं, कयोंडक स ै्ंबिग कमे्ी के जो माननीय 
चेयरमैन थेि, हमने उनके सामने यह बात रखी थिी। आज शायद हम इस बात को दोहराते नहीं, 
अगर दर् े साहब ने यह बात नहीं कही होती। उनहोंने कहा डक आडदर्ासी, जो के्� में रह रहे 
हैं, उनके बारे में सेकशन 9 में �ोडर्जन डकया गया है और उनका डहत रखा जाएगा। जब हमने 
इस बात को स ै्ंबिग कमे्ी में रखा थिा डक आपने इस के्� को डिराइन नहीं डकया है और जब 
तक आप इसको डिराइन नहीं करते हैं, तो डजस के्� में, जहां पर आप खदान कर रहे हैं, उस 
क्े� में आज कोई नहीं रह रहा है, उसके आसपास के क्े�ों में कोई रह रहा होगा, लेडकन र्हा ं 
नहीं रह रहा है। इस के्� को आप डिराइन करेंगे, तब तो आप बेडनडर् दे सकें गे। इस संबंध में 
स ै्ंबिग कमे्ी में यह बात कही गई थिी डक हम लोग इसको एक् में नहीं ला रहे हैं, हम लोग 
इसको रलस में कह देंगे और इसको हम में्ेन करेंगे। लेडकन इसके बारे में कोई आशर्ासन नहीं 
आया, इसडलए मैंने सोचा डक यह बात आपके सामने रखँू।

दूसरी बात सेकशन 9 के बारे में कही गई है। उसमें आपने एक �ोडर्ज़न रखा है। अभी आपने 
कहा डक डिसस््क् कडम्ी को हम रॉयल्ी का one-third पैसा दे रहे हैं, डजसे र्ह इन सब कामों 
में लगाएगी, लेडकन आप उस �ोडर्ज़न को ज़रा पढ़ लीडजए। उसमें आपने यह डलखा है डक आप 
"not exceeding one-third" देंगे।  "Not exceeding one-third" का मतलब यह होता है डक 
आप 33 परसें् से जयादा नहीं देंगे।  आपने यह स्ेटस के ऊपर छोड़ डदया है डक र् े 0.1 परसें् 
से लेकर 33 परसें् तक, अलग-अलग स्ेटस में यह उनके discretion पर आ गया है डक र् े
डजतना देना चाहें दें। इसडलए आपको इसमें "less than" रखना चाडहए थिा, "not exceeding" 
नहीं रखना चाडहए थिा। अगर ऐसा नहीं है, तो आप उसको clarify करते। ...(सम्य की घंटी)...

अब एक आडखरी बात कहते हुए मैं अपनी बात समापत करँगा डक हमारे बीजेिी के एक साथिी 
ने र्राई और बेर्राई की बात कही। हमने कहा डक आप इन बातों का जरर धयान रडखए, र्रना 
कहीं ऐसा न हो डक बाद में इस देश के लोगों से आपको कहना पड़े डक "हम बेर्रा हरडगज़ न 
थेि, पर हम र्रा कर न सके।" ऐसा समय न आए, यह धयान रडखएगा।
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MR. DEPUTY CHAIRMAN: Okay.  All right.  ...(Interruptions)...  Now, Shri 
Piyush Goyal.  

SHRI BHUPINDER SINGH: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the matter?  ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, just because my name has been raised.  
...(Interruptions)... Just one minute, Sir.  ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your name was taken by whom?  ...(Interruptions)...  

SHRI BHUPINDER SINGH: Sir, I will just  ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. Tell.  One minute only.  

SHRI BHUPINDER SINGH: Sir, just two minutes.

MR. DEPUTY CHAIRMAN: No, one minute.  Say it.

SHRI BHUPINDER SINGH: Okay, Sir. Mr. Deputy Chairman, Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Who has taken your name?  ...(Interruptions)...

�ी भूसपदर ससह: डिप्ी चेयरमैन सर, माननीय डदसगर्जय बसह जी ने कहा डक डदलीप डतकशी 
जी और भबूपदर बसह ने अमेंिमेंटस डदए थेि, डकस दबार् में आकर उनहोंने उनहें र्ापस डलया?  
मैं उनका अडभननदन करता हँू और मैं इसमें कोई बहस नहीं करना चाहता, लेडकन दबार् कौन 
डकसके ऊपर िालता है? सर, यह लोकतं� है। यहां जो डर्रोधी पक् होता है, उसका काम होता 
है सरकार के ऊपर दबार् िालना और लोकतं� के माधयम से ही, गांधी जी के रासते से अपनी 
बात सरकार से पूरी करा लेना। इसी तरीके से यहा ं हमने और हम सब ने अपने-अपने राजय के 
सर्ाथि्घ को सामने रखने की कोडशश की है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Okay. That is clear. ...(Interruptions)... Okay, you 
have made it clear. ...(Interruptions)... That is okay.    

�ी भूसपदर ससह: हमने अपने राजय के सर्ाथि्घ के डलए जो डकया, उसके डहसाब से लोकतं� 
में जनता-जनाद्घन is the Government. जनता-जनाद्घन गर्न्घमें् होती है। ...(व्यवधान)... जो 
भी सदसय यहां हैं, सब अपनी बात कहने आए हैं। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN:  Okay, you have made it clear.  Shri Piyush Goyal.  
...(Interruptions)... Shri Piyush Goyal.  

SHRI BHUPINDER SINGH: Sir, I will just say. ...(Interruptions)... I have just 
started. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point very clear. ...(Interruptions)...  
I understood very well. That’s enough. ...(Interruptions)...  Sit down. Okay, Shri 
Piyush Goyal.  
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�ी भूसपदर ससह: सर, हमने एमएमिीआर में दो अमेंिमेंटस डदए थेि और र् े दो अमेंिमेंटस 
डिसस््क् राउंिेशन ने ...(व्यवधान)...

�ी उपसभापति: अमेंिमें् के समय हम आपको बुलाएँगे।...(व्यवधान)...

�ी भूसपदर ससह: सरकार राजी हो गई, डमनरलस में राजी हो गई...(व्यवधान)...

MR. DEPUTY CHAIRMAN:  I will call. ...(Interruptions)...  Yes.  ...(Interruptions)...  
Nothing is going on record. ...(Interruptions)...  

�ी भूसपदर ससह:*

MR. DEPUTY CHAIRMAN: I will call you at the time of amendment.  
...(Interruptions)...  Yes. ...(Interruptions)...  Shri Piyush Goyal.  ...(Interruptions)...  

�ी भूसपदर ससह:*

MR. DEPUTY CHAIRMAN:  Nothing else will go on record.  ...(Interruptions)...  
Shri Piyush Goyal, please start.

�ी भूसपदर ससह:*        

�ी उपसभापति: भबूपदर बसह जी, आप बैडठए।

�ी पी्ूयष गो्यल: बहुत-बहुत धनयर्ाद, उपसभापडत महोदय। मैं सभी सममाननीय सदसयों का 
धनयर्ाद करँगा। At the outset, मैं यह बताना चाहँूगा डक यहां जो-जो अचछे सुझार् आए हैं, 
सुखेनदु शेखर राय जी, नरेश जी, सतीश जी, राजीर् जी, डदसगर्जय जी, डतरुची डशर्ा जी, तपन 
सेन दादा, �ी लक्मरन जी, सुधारानी जी तथिा अनुभर् मोहंती जी ने डदए। मैं सभी सममाडनत 
सदसयों के सुझार्ों को पूरे तरीके से मदे्नजर रखते हुए, इसमें जो-जो और सुधार हो सकता 
है, उसे करँगा। मैं कुछ छो्ी-छो्ी बातों को बताकर जलदी ही अपनी बातों को डर्राम दँूगा।  

सर, राजीर् शुकल जी ने डरर एक बार जलदबाजी की बात कही। मैं समझता हँू डक हमने 
जलदबाजी करके चार महीने में एक ईमानदार �ोसेस डकया है। उसके डलए सदन शायद खुश 
होगा डक गरीब राजयों को, डपछड़े राजयों को जयादा रायदा पहँुचाने की कोडशश की गई है।  

सर, जहां तक लेबर के राइटस का सर्ाल है, हमने इसमें र्ैसे भी डलखा थिा डक all 
relevant laws will prevail. साथि में कमपनीज़ ऐक् रखा है, लेबर के डलए बहुत overriding 
preferential payment �ोर्ाइि डकया गया है। डरर भी मैं आशर्ासन देता हँू डक रलस में इसके 
डलए नेसेसरी �ार्धान डकए जाएँगे।  

स्ेटस के राइटस की डरसपेक् की बात हुई। हम स्ेटस के साथि continuously, डनरंतर 
िायलॉग रखते हैं। चाहे र्ह ओडिशा हो, चाहे पसशचमी बंगाल हो, सभी स्ेटस से हमारा डनरंतर 
िायलॉग चलता है। इसके डलए मैं आपको आशर्ासन देता हँू डक स्ेटस के राइटस को धयान में 
रखते हुए हमें यह भी धयान रखना है डक डसर्घ  कोल बीयबरग स्ेटस ही नहीं, बसलक 30 राजयों 
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के जो डबजली के उपभोकता हैं, उनका भी लाभ हो, उनका भी धयान रखा जाए। We have to 
balance the interests of the coal-bearing States and the power consumers.   

एनर्ॉयरमें् रॉरेस् की कई बार बात हुई। हमारे �धान मं�ी जी का आर््कल ऑर रेथि है 
डक जीरो डिरेक् और जीरो इरेक् और मैं आपको डर्शर्ास डदलाता हंू डक पयवार्रर के मामले 
में कोई भी कदम कम नहीं डकया जाएगा। जहां तक डदसगर्जय जी ने कहा, इसमें आप यह जरर 
समझेंगे डक जब तक लैंि न हो तब तक रॉरेस् कलीएरेंस नहीं ले सकते। मुझे समझ नहीं आ 
रहा डक यह कया बात है डक पहले ््ाइबल का एन.ओ.सी. लें, एनर्ॉयरमें् का एन.ओ.सी. लें, 
इसकी कोई संभार्ना नहीं है जब तक जमीन अडध�हर न डकया जाए। जहां तक एस.एस.आई. 
की बात नरेश जी र्गैरह ने की, मैं सी.आई.एल. को भी डनदसेश दंूगा डक र्ह भी छो्े उद्ोगों के 
डलए सपेडसडरक स्े् को को्ा दे, डजससे छो्े उद्ोगों का धयान रखा जाए। आप सब को खुशी 
होगी डक आज भारत में एक भी पार्र पला ं् में कोयले की कमी नहीं है। आज देश में सरपलस 
कोयला है। 7 �डतशत कोयले की रृ्डधि हुई है गत नौ महीनों में। आज सडरडशएं् कोयला देश 
में है। ््ाइबल एडरया की बात की गई, एम.एम.िी.आर. एक् में जो अमेंिमें् डकया गया है, र्ह 
कोयले की खदानों को एपलाई करता है और र्ह कोयले की खदानों में जो डिसस््क् डमनरल 
राउंिेशन बनेगा, र्ह खास तौर से आडदर्ाडसयों पर डर्शेषि धयान देगा, यह बात चचवा में आ 
चुकी है। सतीश जी ने डिराइबनग डद एडरयाज की बात कही, उस पर हम दोनों मं�ी समपक्घ  
करके उसको भी सुधार करने की कोडशश करेंगे। जहां तक जर्ाइं् र्ेंचर की बात राजीर् जी 
ने की, हमने ऑलरेिी �ार्धान रखा है डक जर्ाइं् र्ेंचर में 26 �डतशत से जयादा कोई �ाइर्े्  
कमपनी का नहीं हो सकता है और स्े् के राइटस इंिेरडन्ली ससपेंि नहीं डकए जाएंगे। यह 
204 माइंस एलॉ् होने तक की बात है, तीन-चार र्षि्घ, पांच र्षि्घ के डलए। जहां तक एंि यूजर 
की बात है, र्ह सपधिवा होने से कोल इंडिया का भी काम सुधरेगा,  पूरे देश में कोयले की खदानों 
का काम सुधरेगा। रॉरेन कमपनीज एलाउि नहीं हैं। सुखेनदु जी ने डर्षिय उठाया। �ार्धान रखा 
गया है डक डसर्घ  इंडियन कमपनीज कोयले की खदानें ले सकती हैं। Neyveli Lignite के डर्षिय 
में मैं डर्शेषि धयान दंूगा और उसको देखंूगा। यह लक्मरन जी ने रेज डकया थिा। आं� �देश में 
और एकसपलोरेशन हो कोयले की खदानों का, आं� �देश और तेलंगाना दोनों में और जयादा 
एकसपलोरेशन हो, उससे हम और जयादा कोयला दडक्र भारत में ला सकें गे, उस पर भी हम 
डर्शेषि धयान देंगे। आडखर में एक खुशखबरी देकर खतम करंगा। संजीर् जी झारखंि से आते हैं, 
मुझे उनका सुझार् बहुत अचछा लगा। डजतने भी �मुख कोयले के राजय हैं, उन सबमें सी.एस.
आर. के माधयम से अगले तीन-चार र्षिषों में एक-एक कैं सर हॉससप्ल हम सभी राजयों में बनाएंगे।  
बहुत-बहुत धनयर्ाद।

MR. DEPUTY CHAIRMAN: I shall now put the amendment moved by Shri 
P. Rajeeve to vote.

The question is:

That the Bill to provide for allocation of coal mines and vesting of the right, 
title and interest in and over the land and mine infrastructure together with 
mining leases to successful bidders and allottees with a view to ensure continuity 
in coal mining operations and production of coal, and for promoting optimum 
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utilization of coal resources consistent with the  requirement of the country in 
national interest and for matters connected therewith or incidental thereto, as 
reported by the Select Committee of the Rajya Sabha, be recommitted to the 
same Select Committee for further consideration, with instructions to report to 
the Rajya Sabha by the last day of the first week of the next Session. 

The motion was negatived.

�ी शरद ्यादव : महोदय, मैं कहना चाहता हंू डक आपको डजतने सुझार् डदए गए हैं, यडद 
आप सब को मान जाएं तो डरर यह सारा डबल ठीक है। कोई जलदबाजी नहीं है, कयोंडक पूरे 
सदन की आम सहमडत है। एंि यूज आपके डलए बहुत कडठन होगा और आडदर्ाडसयों के डलए 
जो आपने segregation नहीं डकया, मैं यह मानता हंू डक उनके साथि अनयाय है और इस डबल के 
साथि खड़ा होना मेरे डलए तथिा मेरी पा्शी के डलए संभर् नहीं है। इसडलए मैं र्ाक आउ् करता हंू।    

(At this stage some hon. Members left the Chamber)

MR. DEPUTY CHAIRMAN: I shall now put the motion moved by Shri Piyush 
Goyal to vote.  

The question is:

That the Bill to provide for allocation of coal mines and vesting of the right, 
title and interest in and over the land and mine infrastructure together with 
mining leases to successful bidders and allottees with a view to ensure continuity 
in coal mining operations and production of coal, and for promoting optimum 
utilization of coal resources consistent with the requirement of the country in 
national interest and for matters connected therewith or incidental thereto, as 
passed by Lok Sabha and as reported by the Select Committee of Rajya Sabha, 
be taken into consideration.

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration 
of the Bill.   

Clause 2 was added to the Bill. 

Clause 3 — Definitions

MR. DEPUTY CHAIRMAN: There are three Amendments. Amendment (No.11) 
by Shri Digvijaya Singh.  Are you moving? 

SHRI DIGVIJAYA SINGH: Sir, I beg to move: 
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(11)  That at page 3, line 36, after the figure “2002”, the words “and shall also 
include labour dues” be inserted, namely:–

महोदय, मुझे एक बात कहनी है। यह कलाज 3, कलॉज 14 और कलाज 23 के संबंध में 
है। माननीय उपसभापडत महोदय, इंडदरा गाधंी जी ने मजदूरों के डहत में कोयला खदानों का 
राष््ीयकरर डकया थिा और आज उसी कानून को जो डक मजदूरों के डहत में थिा, लेडकन मजदूरों 
के डहतों के डर्रोध में यह कानून पास कराना चाह रहे हैं, इसडलए मैं इसका डर्रोध करता हंू। 

MR. DEPUTY CHAIRMAN: Then, Amendment (No.17) by Shri P. Bhattacharya.  
Are you moving? 

SHRI P. BHATTACHARYA (West Bengal): Sir, I beg to move:

(17) That at page 3, line 36, after the figure “2002” the words “and shall also 
include labour dues” be inserted. 

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Since a comment 
has been made, I would like to know from anybody that नेशनलाइजेशन का जो कानून 
थिा और डजन लोगों को एक discretionary process से, सु�ीम को ््घ ने squash डकया, all the 
Jaiswals, Jindals and Dardas ये सारे नेशनलाइजेशन �ोसेस में थेि, आपने डजनहें अलॉ् डकया थिा? 

 SHRI DIGVIJAYA SINGH: Sir, I strongly contradict what he has said. 
...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Now, Amendment (No.27) by Shri Tiruchi Siva.  
Are you moving? ...(Interruptions)... 

SHRI TIRUCHI SIVA: Sir, the Minister, in his reply, has assured that the interest 
of labour will not be ignored. So, on the basis of his assurance, I am not moving. 

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.11) moved 
by Shri Digvijaya Singh to vote. 

The question was put and the motion was negatived. 

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.17) moved 
by Shri P. Bhattacharya to vote. 

The question was put and the motion was negatived. 

Clause 3 was added to the Bill. 

Clause 4 – Eligibility to participate in auction and payment of fees

MR. DEPUTY CHAIRMAN: There are eleven Amendments. Amendments (Nos.18 
to 21) by Shri P. Bhattacharya. Are you moving? 
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SHRI P. BHATTACHARYA : I beg to move:

(18)  That at page 4, lines 23 and 24, for  the words "either for own consumption,  
sale or for any other purpose" the words "for own consumption", be substituted. 

(19)  That at page 4, after line 27, the following proviso be inserted namely.- 

"Provided that to optimise the value of the coal block, the clearance 
of the Ministry of Environment, Forests and Climate Change shall be 
obtained by Central Government and the State Government shall certify 
that all the rights under the Scheduled Tribes and Other Traditional Forests 
Dwellers (Recognition of Forest Rights) Act, 2006 shall be settled before 
the auction of the coal blocks". 

(20) That at page 4, line 30, after the words "coal mining operations" the 
words "for coal blocks for specified end use", be inserted.

(21) That at page 4, line 35, after the words "whose application" the words 
"for coal blocks for specified end use", be inserted.

MR. DEPUTY CHAIRMAN: Amendment (No.28) by Shri Tiruchi Siva. Are 
you moving? 

SHRI TIRUCHI SIVA: No, Sir. 

MR. DEPUTY CHAIRMAN: Amendments (Nos. 32 to 34) by Shri Tapan Kumar 
Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema.  Are you moving? 

SHRI TAPAN KUMAR SEN: I beg to move: 

(32) That at page 4, lines 23 and 24, for the words "either for own consumption, 
sale or for any other purpose", the words "for own consumption", be  
substituted.

(33) That at page 4, line 30, after the words "coal mining operations", the 
words "for own consumption for specified end use", be inserted.

(34) That at page 4, line 35, after the words "whose application", the words 
"for coal blocks for specified end use", be inserted.

 MR. DEPUTY CHAIRMAN: Amendments (Nos. 48 to 50) by Shri M.P. 
Achuthan. He is absent. Shri D. Raja. Are you moving? 

SHRI D. RAJA (Tamil Nadu): I beg to move:

(48) That at page 4, lines 23 and 24, for the words "either for own consumption, 
sale or for any other purpose", the words "for own consumption", be 
substituted.
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(49) That at page 4, line 30, after the words "coal mining operations", the 
words "for own consumption for specified end use", be inserted.

(50) That at page 4, line 35, after the words "whose application", the words 
"for coal blocks for specified end use", be inserted.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 18 to 21) 
moved by Shri P. Bhattacharya to vote. 

SHRI P. BHATTACHARYA: Sir, I want division. Sir, on the issue of tribals, 
there is no compromise. 

SHRI SITARAM YECHURY: Mr. Deputy Chairman, Sir, your face is seen on 
television all over the country. Please do not look so annoyed and disappointed. It 
is the prestige of this House. You have to carry this out. Please smile. 

MR. DEPUTY CHAIRMAN: I am very happy. ...(Interruptions)... In the morning, 
I cast my vote also. Now, Mr. Bhattacharya, can I proceed? ...(Interruptions)... I 
hope I can proceed.  Hon. LoP, I am proceeding.  

MR. DEPUTY CHAIRMAN:  I shall now put the Amendments (Nos.18 to 21) 
moved by Shri P. Bhattacharya to vote. 

The questions were put and the motions were negatived. 

MR. DEPUTY CHAIRMAN:  I shall now put the Amendments moved by  
Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema 
to vote. 

SHRI TAPAN KUMAR SEN: I want division. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Are you insisting?

SHRI TAPAN KUMAR SEN: Yes. ..(Interruptions).. 

MR. DEPUTY CHAIRMAN Are you really insisting? I think the Government 
will give some assurance. 

SHRI PIYUSH GOYAL: I have given an assurance on every issue that you have 
raised. All the issues I have addressed. All the issues I have explained. 

SHRI P. RAJEEVE (Kerala): The basic thing is rules can't go beyond the 
basic principles of a legislation. The subordinate legislation should not go beyond..
(Interruptions).. Otherwise, it will be contradictory to the legislation. There is no 
provision. 

MR. DEPUTY CHAIRMAN: So, are you pressing?
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SHRI P. RAJEEVE: Yes. 

MR. DEPUTY CHAIRMAN: Okay, in that case division. Yes.  Lobbies cleared.  
Secretary-General will now explain the voting procedure.

SOME HON. MEMBERS: Not required, Sir.

MR. DEPUTY CHAIRMAN: Okay. I shall now put Amendments (No. 32 to 
34) moved by Shri Tapan Kumar Sen and others to vote.

The House divided.

MR. DEPUTY CHAIRMAN: Ayes : 65 

Noes : 106

AYES : 65

Aiyar, Shri Mani Shankar 

Anand Sharma, Shri 

Antony, Shri A.K.

Ashk Ali Tak, Shri

Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi

Babbar, Shri Raj

Baidya, Shrimati Jharna Das

Balagopal, Shri K.N.

Balmuchu, Dr. Pradeep Kumar

Banerjee, Shri Ritabrata

Bhattacharya, Shri P.

Biswal, Shri Ranjib

Bora, Shri Pankaj

Budania, Shri Narendra

Chaturvedi, Shri Satyavrat

Chiranjeevi, Dr. K.

Chowdhury, Shrimati Renuka

Dwivedi, Shri Janardan

Fernandes, Shri Oscar

Gill, Dr. M.S.

Gowda, Prof. M.V. Rajeev

Hariprasad, Shri B.K.
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Hashmi, Shri Parvez

Kalita, Shri Bhubaneswar

Karan Singh, Dr.

Khan, Shri K. Rahman

Khan, Shri Mohd. Ali

Kidwai, Smt. Mohsina

Mahra, Shri Mahendra Singh

Mistry, Shri Madhusudan

Mungekar, Dr. Bhalchandra

Naik, Shri Shantaram

Narayanan, Shri C.P.

Natchiappan, Dr. E.M. Sudarsana

Pande, Shri Avinash

Patel, Shri Ahmed

Punia, Shri P.L.

Raja, Shri D.

Rajeeve, Shri P.

Ramesh, Shri Jairam

Rangarajan, Shri T.K.

Rao, Dr. K.V.P. Ramachandra

Rao, Shri V. Hanumantha

Rapolu, Shri Ananda Bhaskar

Ravi, Shri Vayalar

Reddy, Dr. T. Subbarami

Sadho, Dr. Vijaylaxmi

Salam, Haji Abdul

Seelam, Shri Jesudasu

Seema, Dr. T.N.

Selja, Kumari

Sen, Shri Tapan Kumar

Sharma, Shri Satish

Shukla, Shri Rajeev

Singh, Dr. Manmohan

Singh, Shri Digvijaya

Singhvi, Dr. Abhishek Manu
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Siva, Shri Tiruchi

Soni, Shrimati Ambika

Syiem, Shrimati Wansuk

Thakur, Shrimati Viplove

Tiwari, Shri Pramod

Vora, Shri Motilal

Yechury, Shri Sitaram

NOES : 106

Parrikar, Shri Manohar

Javadekar, Shri Prakash 

Kore, Dr. Prabhakar

Vijila Sathyananth, Shrimati

Das, Shri Kalpataru

Yadav, Shri Bhupender

Sable, Shri Amar Shankar

Heptulla, Dr. Najma A. 

Mitra, Dr. Chandan 

Katiyar, Shri Vinay

Prabhu, Shri Suresh

Nadda, Shri Jagat Prakash

Goel, Shri Vijay

Fayaz, Mir Mohammad

Gujral, Shri Naresh

Chandrasekhar, Shri Rajeev 

Jangde, Dr. Bhushan Lal

Rangasayee Ramakrishna, Shri 

Jain, Shri Meghraj

Manjunatha, Shri Aayanur

Bhunder, Shri Balwinder Singh 

Sitharaman, Shrimati N.

Desai, Shri Anil

O Brien, Shri Derek

Seetharama Lakshmi, Shrimati Thota

Gohel, Shri Chunibhai Kanjibhai

Laway, Shri Nazir Ahmed

404 Government [RAJYA SABHA]   Bills



Singh Badnore, Shri V.P.
Thakur, Dr. C.P. 
Pandian, Shri Paul Manoj
Nathwani, Shri Parimal
Lachungpa, Shri Hishey
Sinha, Shri R. K.
Naidu, Shri M. Venkaiah
Patil, Shri Basawaraj
Maitreyan, Dr. V. 
Manhas, Shri Shamsher Singh
Tarun Vijay, Shri 
Jha, Shri Prabhat
Navaneethakrishnan, Shri A.
Chowdary, Shri Y. S. 
Naqvi, Shri Mukhtar Abbas
Vadodia, Shri Lal Sinh
Tundiya, Mahant Shambhuprasadji
Bernard, Shri A. W. Rabi
Prasad, Shri Ravi Shankar 
Goyal, Shri Piyush
Gehlot, Shri Thaawar Chand
Jatiya, Dr. Satyanarayan
Arjunan, Shri K. R.
Vegad, Shri Shankarbhai N.
Ramesh, Shri C.M.
Singh, Shri Birender
Panchariya, Shri Narayan Lal
Sancheti, Shri Ajay
Dudi, Shri Ram Narain
Dave, Shri Anil Madhav
Sai, Shri Nand Kumar
Jaitley, Shri Arun 
Roy, Shri Sukhendu Sekhar

Sudharani, Shrimati Gundu

Irani, Shrimati Smriti Zubin
Sen, Ms. Dola
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Judev, Shri R.S
Sood, Shrimati Bimla Kashyap 
Khanna, Shri Avinash Rai 
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Hembram, Shrimati Sarojini
Jain, Shri Ishwarlal Shankarlal
Jugul Kishore, Shri
Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Lakshmanan, Dr. R.
Memon, Shri Majeed
Misra, Shri Satish Chandra
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nanda, Shri Kiranmay
Nishad, Shri Vishambhar Prasad
Patel, Shri Praful
Pawar, Shri Sharad
Rajan, Shri Ambeth
Rajaram, Shri
Rathinavel, Shri T.
Roy, Shri Mukul
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sasikala Pushpa, Shrimati
Shekhar, Shri Neeraj
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
Singh, Shri Veer
Singh, Shrimati Kanak Lata
Swamy, Shri A.V.
Tazeen Fatma, Dr.
Tirkey, Shri Dilip Kumar
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Tiwari, Shri Alok
Tripathi, Shri D.P.
Verma, Shri Ravi Prakash
Yadav, Dr. Chandrapal Singh
Pandya, Shri Dilipbhai 
Mandaviya, Shri Mansukh L.

The Amendments (Nos. 32 to 34) were negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendments (Nos. 48 to 50) 
moved by Shri D. Raja to vote.

The questions were put and the motions were negatived.

Clause 4 was added to the Bill. 

MR. DEPUTY CHAIRMAN: In Clause 5, there are two Amendments (No. 
35) by Shri Tapan Kumar Sen, Shri K. N. Balagopal, Shri P. Rajeeve and Dr. T. 
N. Seema and Amendment (No. 51) by Shri M. P. Achuthan and Shri D. Raja. 
Mr. Tapan Kumar Sen, are you moving?

SHRI TAPAN KUMAR SEN:  Yes, Sir. I am moving.

MR. DEPUTY CHAIRMAN: Shri Balagopal.

SHRI K.N. BALAGOPAL (Kerala): Yes, Sir. I am moving.

MR. DEPUTY CHAIRMAN: Shri P. Rajeeve.

SHRI P. RAJEEVE: Yes, Sir. I am moving.

MR. DEPUTY CHAIRMAN: Dr. T. N. Seema.

DR. T. N. SEEMA: Yes, Sir. I am moving.

MR. DEPUTY CHAIRMAN: Now, No. 51 by Shri M. P. Achuthan. Mr. Achuthan 
is not present. Shri D. Raja.

SHRI D. RAJA: Yes, Sir. I am moving.

Clause 5 – Allotment of mines to Government Companies or Corporations

SHRI TAPAN KUMAR SEN : Sir, I beg to move:

35. That at page 5, line 13, for the words "either for its own consumption, 
sale or  for any other purpose", the words "for its own consumption", be 
substituted.

The question was put and the motion was negatived.
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SHRI D. RAJA : Sir, I beg to move:

51. That at page 5, line 13, for the words "either for its own consumption, 
sale or  for any other purpose", the words "for its own consumption", be 
substituted.

The question was put and the motion was negatived.

Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 6, there are three Amendments, (Nos. 2 
to 4) by Shri T. Subbarami Reddy.  Are you moving?

Clause 6 – Central Government to act through nominated authority

DR. T. SUBBARAMI REDDY (Andhra Pradesh):  Sir, I beg to move:—

2. That at page 5, line 29, for the word "expert", the words "expert or 
specialist",  be substituted.

3. That at page 6, line 6, for the words "authority shall be bound", the 
words"  authority shall normally be bound", be substituted.

4. That at page 6, after line 7, the following proviso be inserted namely:- 

"Provided that if there is a difference on the question of policy between  
the Central Government and the nominated authority, the nominated authority  
shall give in writing of the same". 

The question was put and the motion was negatived.

Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 7, there are six Amendments (Nos. 12 
and 13) by Shri Digvijaya Singh. Are you moving?

SHRI DIGVIJAYA SINGH: Sir, I am moving these amendments because it takes 
away the rights of the State Government. Therefore, I am moving the amendments.

MR. DEPUTY CHAIRMAN: Okay.  

Clause 7 – Power to classify certain Schedule I coal mines 
by Central Government

SHRI DIGVIJAYA SINGH : Sir, I beg to move:—

12.  That at page 6, after line 10, the following proviso be inserted, namely :— 
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 "Provided that the Central Government shall not make any such  
classification without the concurrence of the Government of the State 
wherein such mines are located."

13.  That at page 6, after line 12, the following proviso be inserted, namely:- 

 "Provided that the Central Government shall not make any such  modification 
without the concurrence of the Government of the State wherein such 
mines are located."

MR. DEPUTY CHAIRMAN: Amendments (No. 29 and 30) by Shri Tiruchi 
Siva. Are you moving?

SHRI TIRUCHI SIVA : Sir, I beg to move:—

29.  That at page 6, after line 10, the following proviso be inserted, namely:- 

 "Provided that the Central Government shall not make such notification  
without the concurrence of the Government of the State wherein such 
mines are located." 

30.  That at page 6, after line 12, the following proviso be inserted, namely:- 

 "Provided that the Central Government shall not make such notification  
without the concurrence of the Government of the State wherein such 
mines  are located." 

MR. DEPUTY CHAIMAN: I shall put the Amendments (Nos. 12 and 13) moved 
by Shri Digvijaya Singh to vote.    

SHRI DIGVIJAYA SINGH: Sir, I want Division.  

The House divided.

MR. DEPUTY CHAIRMAN :  Ayes : 67

   Noes : 106

AYES : 67

Aiyar, Shri Mani Shankar

Anand Sharma, Shri

Antony, Shri A.K.

Ashk Ali Tak, Shri

Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi

Government  [20 March, 2015] Bills 409



Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dua, Shri H.K.
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
Pande, Shri Avinash
Patel, Shri Ahmed
Punia, Shri P.L.
Raja, Shri D.
Rajeeve, Shri P.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.
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Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh 
Chandrasekhar, Shri Rajeev 
Chowdary, Shri Y. S. 
Das, Shri Kalpataru
Dave, Shri Anil Madhav
Desai, Shri Anil
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Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush
Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A. 
Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj
Jaitley, Shri Arun 
Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash 
Jha, Shri Prabhat
Judev, Shri R. S.
Jugul Kishore, Shri
Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay
Khanna, Shri Avinash Rai 
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.
Laway, Shri Nazir Ahmed
Maitreyan, Dr. V. 
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
Memon, Shri Majeed
Misra, Shri Satish Chandra
Mitra, Dr. Chandan 
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
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Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nishad, Shri Vishambhar Prasad
O Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai 
Parrikar, Shri Manohar
Patel, Shri Praful
Patil, Shri Basawaraj
Pawar, Shri Sharad
Prabhu, Shri Suresh
Prasad, Shri Ravi Shankar 
Rajan, Shri Ambeth
Rajaram, Shri
Ramesh, Shri C.M.
Rangasayee Ramakrishna, Shri 
Rathinavel, Shri T.
Roy, Shri Mukul
Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola
Shekhar, Shri Neeraj
Singh Badnore, Shri V. P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
Singh, Shri Birender
Singh, Shri Veer
Singh, Shrimati Kanak Lata
Sinha, Shri R. K.
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Sitharaman, Shrimati N.
Sood, Shrimati Bimla Kashyap 
Sudharani, Shrimati Gundu
Swamy, Shri A.V.
Tarun Vijay, Shri 
Tazeen Fatma, Dr.
Thakur, Dr. C.P. 
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok
Tripathi, Shri D.P.
Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

The Amendments (Nos. 12 and 13) were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 22 and 
23) moved by Shri P. Bhattacharya to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 29 and 
30) moved by Shri Tiruchi Siva to vote.

The questions were put and the motions were negatived.

Clause 7 was added to the Bill.

Clause 8 – Nominated Authority to Issue Vesting order or Allotment Order

MR. DEPUTY CHAIRMAN : In Clause 8, there are five Amendments; Amendment 
(No. 24) by Shri P. Bhattacharya.; Amendments (Nos. 36 and 37) by Shri Tapan 
Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema. Amendments  
(Nos. 52 and 53) by M.P. Achuthan and Shri D. Raja.

Shri P. Bhattacharya, are you moving it?

SHRI P. BHATTACHARYA : Yes, I am moving.

(24)  That at page 6, line 25, after the words "by the State Government" the 
words  "only for own consumption for specified end use", be inserted.
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SHRI TAPAN KUMAR SEN : Sir, I move.

(36) That at page 6, line 25, after the words "State Government", the words 
"only for own consumption for specified end use", be inserted

(37) That at page 7, after line 14, the following be inserted namely:- 

 "(13). The successful bidder or allottee will mine coal form the block  
allotted to him only for own consumption for specified end use as specified 
in  the Mines and Minerals (Development and Regulation) Act, 1957 and 
not for any other purposes" . 

MR. DEPUTY CHAIRMAN: Shri M.P. Acuthan is not present. Shri D. Raja 
are you moving it?

SHRI D. RAJA : Sir, I move:-  

(52) That at page 6, line 25, after  the words "State Government", the words 
"only  for own consumption for specified end use", be inserted

(53)  That at page 7, after line 14, the following be inserted namely:- 

 "(13). The successful bidder or allottee will mine coal form the block  
allotted to him only for own consumption for specified end use as specified 
in  the Mines and Minerals (Development and Regulation) Act, 1957 and 
not for any other purposes". 

MR. DEPUTY CHAIRMAN : I shall first put the Amendment (No.24) moved 
by Shri P. Bhattacharya to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos.36 and 
37) moved by Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and  
Dr. T.N. Seema to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall move put the Amendment (Nos.52 and 53) 
moved by Shri D. Raja to vote.

The questions were put and the motions were negatived.

Clause 8 was added to the Bill.

Clause 9 was added to the Bill.

Insertion of New Clause 9A
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MR. DEPUTY CHAIRMAN: Insertion of new Clause 9(A). There are two 
Amendments, Amendment (No. 38) by Shri Tapan Kumar Sen, Shri K.N. Balagopal, 
Shri P. Rajeeve and Dr. T.N. Seema and Amendment (No. 54)  by Shri M.P. Achuthan 
and Shri D. Raja. Shri  Tapan Kumar Sen, are you moving?

SHRI TAPAN KUMAR SEN : Sir, I move.

(38) That at page 7, after line 21, the following be inserted namely:- 

 "9A. The coal mines earmarked or selected for auction shall possess 
requisite clearances under the Environment (Protection) Act, 1986, the 
Forest (Conservation) Act, 1980 and Gram Sabha consents as required 
under the Panchayats (Extension to Scheduled Areas) Act, 1996 and the 
Scheduled   Tribes and Other Traditional Forests Dwellers (Recognition 
of Forest Rights)  Act, 2006". 

MR. DEPUTY CHAIRMAN : Shri M.P. Achuthan is not present. Shri D. Raja 
are you moving it.

SHRI D. RAJA : Sir,  I move :— 

(54) That at page 7, after line 21, the following be inserted namely :—

 "9A. The coal mines earmarked or selected for auction shall possess  
requisite clearances under the Environment (Protection) Act, 1986, the  
Forest (Conservation) Act, 1980 and Gram Sabha consents as required  
under the Panchayats (Extension to Scheduled Areas) Act, 1996 and the  
Scheduled Tribes and Other Traditional Forests Dwellers (Recognition  of 
Forest Rights) Act, 2006".

MR. DEPUTY CHAIRMAN:  I shall first put the Amendment (No.38) moved by 
Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.54) moved 
by Shri D. Raja to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: In Clause 10, there is one Amendment (No. 5) 
by  Dr. T. Subbarami Reddy.

DR. T. SUBBARAMI REDDY: Sir, I am not moving my Amendment.

Clause 10 was added to the Bill.

Clause 11 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 12, there are two Amendments.  
Amendment (No. 14)  by Shri Digvijaya Singh and Amendment (No. 25) by Shri 
P. Bhattacharya. Are you moving your Amendments?

Clause 12 – Provisions in relation to secured Creditors

SHRI DIGVIJAYA SINGH : Sir, I move :—

(14) That at page 8, after line 34, the following be inserted, namely :— 

 "Provided that if the prior allottee is not a successful bidder or allottee, 
then the labour dues of the prior allottee shall only be satisfied out of 
the compensation payable to the prior allottee as that in the case of the 
secured creditor and labour dues shall have the first charge out of the  
compensation to be paid to the prior allottee". 

SHRI P. BHATTACHARYA : Sir, I move :—

(25) That at page 8, after line 34, the following proviso be inserted  
namely :— 

 "Provided that if the prior allottee is not a successful bidder or allottee, 
then  the labour dues of the prior allottee shall only be satisfied out of 
the compensation payable to the prior allottee as that in the case of the 
secured creditor and labour dues shall have the first charge out of the 
compensation to be paid to the prior allottee" . 

 MR. DEPUTY CHAIRMAN: I shall first put Amendment (No.14) moved by 
Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendment (No.25) moved by 
Shri P. Bhattacharya to vote.

SHRI P. BHATTACHARYA: Sir, it is a labour clause. Under any circumstances, 
I will not agree to it. I want Division. 

MR. DEPUTY CHAIRMAN: Are you pressing it? 

SHRI P. BHATTACHARYA: Yes, Sir.  

MR. DEPUTY CHAIRMAN: Okay, Division.

The House divided.
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MR. DEPUTY CHAIRMAN: Ayes : 65

   Noes : 106

AYES : 65
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Smt. Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
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Pande, Shri Avinash
Patel, Shri Ahmed
Punia, Shri P.L.
Raja, Shri D.
Rajeeve, Shri P.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh
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Brien, Shri Derek
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.
Das, Shri Kalpataru
Dave, Shri Anil Madhav
Desai, Shri Anil
Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush
Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj
Jaitley, Shri Arun
Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat
Judev, Shri Ranvijay Singh
Jugul Kishore, Shri
Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay
Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.
Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
Memon, Shri Majeed
Misra, Shri Satish Chandra
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Mitra, Dr. Chandan
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
Panchariya, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar
Patel, Shri Praful
Patil, Shri Basawaraj
Pawar, Shri Sharad
Prabhu, Shri Suresh
Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth
Rajaram, Shri
Ramesh, Shri C.M.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.
Roy, Shri Mukul
Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola
Shekhar, Shri Neeraj
Singh Badnore, Shri V.P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
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Singh, Shri Birender
Singh, Shri Veer
Singh, Shrimati Kanak Lata
Sinha, Shri R. K.
Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.
Tarun Vijay, Shri
Tazeen Fatma, Dr.
Thakur, Dr. C.P.
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok
Tripathi, Shri D.P.
Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

The Amendment (No. 25) was negatived.

Clause 12 was added to the Bill.

Clause 13 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 14, there are four  Amendments (Nos. 
39 to 40) by Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and  
Dr. T.N. Seema and Amendments (Nos. 55 to 56) by Shri M. P. Achuthan and  
Shri D. Raja. Are you moving your Amendments?

Clause 14 – Liabilities of Prior Allottees

SHRI TAPAN KUMAR SEN : Sir, I move:-

(39) That at page 9, lines 14 and 15, for the words "wages, bonus, royalty, 
rate,  rent, taxes, provident fund, pension, gratuity", the words "royalty, 
rate, rent,  taxes", be substituted.

(40)  That at page 9, lines 19 to 23 be deleted.
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SHRI D. RAJA :  Sir, I move:-

(55)  That at page 9, lines 14 and 15, for the words "wages, bonus, royalty, 
rate, rent, taxes, provident fund, pension, gratuity", the words "royalty, 
rate, rent,  taxes", be substituted.

(56)  That at page 9, lines 19 to 23 be deleted.

MR. DEPUTY CHAIRMAN: I shall first put Amendments (Nos. 39 and 40) 
moved by Shri Tapan Kumar Sen to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendments (Nos. 55 and 56) 
moved by Shri D. Raja  to vote.

The questions were put and the motions were negatived.

Clause 14 was added to the Bill.

Clauses 15 and 16 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 17, there are two Amendments.  
Amendment (No. 15)  by Shri Digvijaya Singh and Amendment (No. 31) by  
Shri Tiruchi Siva. Are you moving your Amendments?

Clause 17 – Responsibility of Central Government After the Appointed Date

SHRI DIGVIJAYA SINGH: Sir, I move:-

(15)  That at page 10, lines 28 to 33, be deleted.

SHRI TIRUCHI SIVA : Sir, it infringes upon the rights of the States. So, I move:- 

(31) That at page 10, lines 28 to 33, be deleted.

MR. DEPUTY CHAIRMAN: I shall first put Amendment (No. 15) moved by 
Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put Amendment (No.31) moved by 
Shri Tiruchi Siva to vote.

The question was put and the motion was negatived.

Clause 17 was added to the Bill.

Clauses 18 and 19 were added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 20, there are three Amendments, 
Amendment (No.26) by Shri P. Bhattacharya, Amendment (No.41) by Shri Tapan Kumar 
Sen, Shri K.N. Balagopal, Shri P. Rajeeve, Dr. T.N. Seema and Amendment(No.57) 
by Shri D. Raja.  Are you moving your Amendments?

Clause 20 – Power of Central Government to approve certain arrangements

SHRI P. BHATTACHARYA : Sir, I move:

(26) That at page 11, after line 31, the following be inserted namely:- 

 "(3) A successful bidder or allottee shall be obliged to continue engaging 
the  workers and employees already working in the allotted mine either as 
direct  appointee of the prior allottee or through contractor or otherwise. 

SHRI TAPAN KUMAR SEN : Sir, I move:  

(41) That at page 11, after line 31, the following be inserted namely:- 

 “(3) A successful bidder or allottee is obliged to continue engaging the  
workers and employees already working in the allotted mine either as 
direct appointee of the prior allottee or through contractor or otherwise.

 (4) Wages, other benefits and service conditions of the workers and  
employees deployed in the allotted coal mine, either directly or through  
contractor by the successful allottee shall be governed by wages or benefits  
and service conditions stipulated by the National Coal Wage Agreement-IX  
dated 31st  January, 2012 and as revised periodically from time to time”.

SHRI D. RAJA (Tamil Nadu):  Sir, I move:

(57) That at page 11, after line 31, the following be inserted namely:-

 "(3) A successful bidder or allottee is obliged to continue engaging the  
workers and employees already working in the allotted mine either as 
direct  appointee of the prior allottee or through contractor or otherwise. 

 (4) Wages, other benefits and service conditions of the workers and  
employees deployed in the allotted coal mine, either directly or through  
contractor by the successful allottee shall be governed by wages or benefits  
and service conditions stipulated by the National Coal Wage Agreement-IX  
dated 31st January, 2012 and as revised periodically from time to time". 

MR. DEPUTY CHAIRMAN: I shall first put the Amendment (No.26) moved 
by Shri P. Bhattacharya to vote.
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SHRI P. BHATTACHARYA: Sir, I want Division.

The House divided.

MR. DEPUTY CHAIRMAN: Ayes : 65

   Noes : 106

AYES : 65
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
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Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
Pande, Shri Avinash
Patel, Shri Ahmed
Punia, Shri P.L.
Raja, Shri D.
Rajeeve, Shri P.
Ramesh, Shri Jairam
Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 106
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
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Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh 
Chandrasekhar, Shri Rajeev 
Chowdary, Shri Y. S. 
Das, Shri Kalpataru
Dave, Shri Anil Madhav
Desai, Shri Anil
Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush
Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A. 
Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj
Jaitley, Shri Arun 
Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash 
Jha, Shri Prabhat
Judev Shri R.S
Jugul Kishore, Shri
Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay
Khanna, Shri Avinash Rai 
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.
Laway, Shri Nazir Ahmed
Maitreyan, Dr. V. 
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
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Memon, Shri Majeed
Misra, Shri Satish Chandra
Mitra, Dr. Chandan 
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nishad, Shri Vishambhar Prasad
O 'Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai 
Parrikar, Shri Manohar
Patel, Shri Praful
Patil, Shri Basawaraj
Pawar, Shri Sharad
Prabhu, Shri Suresh
Prasad, Shri Ravi Shankar 
Rajan, Shri Ambeth
Rajaram, Shri
Ramesh, Shri C.M.
Rangasayee Ramakrishna, Shri 
Rathinavel, Shri T.
Roy, Shri Mukul
Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola
Shekhar, Shri Neeraj
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Singh Badnore, Shri V.P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
Singh, Shri Birender
Singh, Shri Veer
Singh, Shrimati Kanak Lata
Sinha, Shri R. K.
Sitharaman, Shrimati N.
Sood, Shrimati Bimla Kashyap 
Sudharani, Shrimati Gundu
Swamy, Shri A.V.
Tarun Vijay, Shri 
Tazeen Fatma, Dr.
Thakur, Dr. C.P. 
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok
Tripathi, Shri D.P.
Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

The Amendment (No.26) was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.41) moved by 
Shri Tapan Kumar Sen, Shri K.N. Balagopal, Shri P. Rajeeve and Dr. T.N. Seema 
to vote.

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.57) moved 
by Shri D. Raja to vote.

The question was put and the motion was negatived.

Clause 20 was added to the Bill.

Clauses 21 and 22 were added to the Bill.

Government  [20 March, 2015] Bills 429



MR. DEPUTY CHAIRMAN: In clause 23, there are three Amendments, 
Amendments (Nos.6 and 7) by Dr. T. Subbarami Reddy, and Amendment (No.16) 
by Shri Digvijaya Singh. Are you moving?

Clause 23 – Penalties for certain offences

DR. T. SUBBARAMI REDDY : Sir, I move:

(6) That at page 12, line 18, (for the words "two years, or with the minimum 
fine  of one lakh rupees", the words "one year, or with the minimum fine 
of fifty  thousand rupees", be substituted.

(7) "That at page 12, line 19, (for the words, "two lakh rupees", the words  
"one lakh rupees, be substituted.

SHRI DIGVIJAYA SINGH: Sir, I move:

(16) That at page 12, line 7, for the words "If any person", the words "If 
any  person other than a land loser or any employee or a labourer" be  
substituted. 

MR. DEPUTY CHAIRMAN: I shall now put the Amendments (Nos. 6 and 7) 
moved by Dr. T. Subbarami Reddy to vote.

The questions were put and the motions were negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.16) moved 
by Shri Digvijaya Singh to vote.

The question was put and the motion was negatived.

Clause 23 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 24, there are two Amendments (Nos. 8 
and 9) by Dr. T. Subbarami Reddy. Are you moving?

(8) That at page 12, line 23, for the words "one lakh rupees", the words  
"fifty thousand rupees ", be substituted.

(9) That at page 12, line 24, for the words "two lakh rupees", the words 
"one lakh rupees ", be substituted.

The questions were put and the motions were negatived.

Clause 24 was added to the Bill.

Clauses 25 to 33, Schedule I and Schedule II were added to the Bill.
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Schedule IV

MR. DEPUTY CHAIRMAN : In Schedule IV, there are 13 amendments, 
Amendment (No. 10) by Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY: Sir, I am not moving.

MR. DEPUTY CHAIRMAN: Amendments (Nos. 42 to 47) by Shri Tapan Kumar 
Sen, Shri K. N. Balagopal, Shri P. Rajeeve and Dr. T. N. Seema.  Are you moving it?  

SHRI TAPAN KUMAR SEN : We all are moving.  

(42) That at page 25, for lines 20 to 22, the following be substituted namely:- 

 "may carry on coal mining operations m India in any form for own  
consumption only for specified end use and not for any other purpose, 
with  the prospecting licence or mining lease as the case may be". 

(43) That at page 25, for lines 30 and 31, the following be substituted namely:- 

 "which in the opinion of that government may be necessary for the-purpose 
of coal mining for specified end use and not for any other purpose". 

(44)  That at page 25, lines 38 and 39, the words, brackets and figure, ''including 
mining for sale by a company under sub-section (2) of section 3A", the 
words "for own consumption for specified end use", be substituted.

(45) That at page 25, lines 43 and 44, be deleted.

(46) That at page 26, lines 1 to 3 7, be deleted.

(47) That at page 26, for lines 40 to 43, the following be substituted namely:- 

 "(d) the terms and conditions of auction by competitive bidding, the details  
of mines and their location, the minimum size of such mines and such 
other  conditions which may be necessary for the purpose of coal mining 
operations  for own consumption for specified end use and not for any 
other purpose  under section ll A of the Principal Act", 

Sir, I want a division because this is an amendment of the Coal Mines 
(Nationalisation) Act, 1973.  

MR. DEPUTY CHAIRMAN: Okay, so you are insisting for division?

SHRI TAPAN KUMAR SEN: Yes.

The House divided.
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MR. DEPUTY CHAIRMAN :  Ayes : 65

   Noes : 109

AYES : 65
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Smt. Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
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Pande, Shri Avinash
Patel, Shri Ahmed
Punia, Shri P.L.
Raja, Shri D.
Rajeeve, Shri P.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

NOES : 109
Aga, Ms. Anu
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
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Bhunder, Shri Balwinder Singh
Chandrasekhar, Shri Rajeev
Chowdary, Shri Y. S.
Das, Shri Kalpataru
Dave, Shri Anil Madhav
Desai, Shri Anil
Dua, Shri H.K.
Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Ganguly, Dr. Ashok S.
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush
Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj
Jaitley, Shri Arun
Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash
Jha, Shri Prabhat
Judev, Shri Ranvijay Singh
Jugul Kishore, Shri
Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay
Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.
Laway, Shri Nazir Ahmed
Maitreyan, Dr. V.
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
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Memon, Shri Majeed
Misra, Shri Satish Chandra
Mitra, Dr. Chandan
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nirmala Sitharaman, Shrimati
Nishad, Shri Vishambhar Prasad
O' Brien, Shri Derek
Panchariya, Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai
Parrikar, Shri Manohar
Patel, Shri Praful
Patil, Shri Basawaraj
Pawar, Shri Sharad
Prabhu, Shri Suresh
Prasad, Shri Ravi Shankar
Rajan, Shri Ambeth
Rajaram, Shri
Ramesh, Shri C. M.
Rangasayee Ramakrishna, Shri
Rathinavel, Shri T.
Roy, Shri Mukul
Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola
Shekhar, Shri Neeraj
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Singh Badnore, Shri V. P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
Singh, Shri Birender
Singh, Shri Veer
Singh, Shrimati Kanak Lata
Sinha, Shri R. K.
Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Swamy, Shri A.V.
Tarun Vijay, Shri
Tazeen Fatma, Dr.
Thakur, Dr. C. P.
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok
Tripathi, Shri D. P.
Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender

Amendments (Nos. 42-47) were negatived.

MR. DEPUTY CHAIRMAN: There are Amendments (Nos. 58 to 63) by  
Shri M. P. Achuthan and Shri D. Raja. Are you moving?

SHRI D. RAJA: Yes, I am moving?

MR. DEPUTY CHAIRMAN: All are moving. Only Dr. T. Subbarami Reddy 
has not moved.

SHRI D. RAJA : Sir, I move :

(58)  That at page 25, for lines 20 to 22, the following be substituted namely:- 

 "may carry on coal mining operations in India in any form for own  
consumption only for specified end use and not for any other purpose, 
with  the prospecting licence or mining lease as the case may be". 
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(59) That at page 25, for lines 30 and 31, the following be substituted namely:- 

 "which in the opinion of that government may be necessary for the purpose 
of  coal mining for specified end use and not for any other purpose". 

(60) That at page 25, lines 38 and 39, the words, brackets and figure "including 
mining for sale by a company under sub-section (2) of section 3A", the 
words  "for own consumption for specified end use", be substituted.

(61) That at page 25, lines 43 and 44, be deleted.

(62) That at page 26, lines 1 to 37, be deleted.

(63) That at page 26, for lines 40 to 43, the following be substituted namely:- 

 "(d) the terms and conditions of auction by competitive bidding, the details  
of mines and their location, the minimum size of such mines and such 
other conditions which may be necessary for the purpose of coal mining 
operations for own consumption for specified end use and not for any 
other purpose  under section 11 A of the Principal Act". 

The questions were put and the motions were negatived.

Schedule IV was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 1, there is one Amendment (No.1) by 
Dr. T. Subbarami Reddy. Are you moving it?

DR. T. SUBBARAMI REDDY:  Yes, Sir, I am moving.

Clause 1 – Short title, extent and commencement

(1) That at page 2, line 7, after the words "whole of India", the words except 
the Tribal Areas mentioned in the Sixth Schedule of the Constitution of 
India and the State of Jammu and Kashmir, be inserted.

The question was put and the motion was negatived.

Clause 1 was added to the Bill.

The Enacting Formula, the Preamble and the Title were added to the Bill.

SHRI PIYUSH GOYAL: Sir, I move:

That the Bill, as amended, be passed.

The motion was adopted.
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SOME HON. MEMBERS: Sir, we want division.

The House divided.

MR. DEPUTY CHAIRMAN:  Ayes : 108

   Noes : 66

AYES : 108
Agrawal, Shri Naresh
Ali, Shri Munquad
Ansari, Shri Salim
Arjunan, Shri K. R.
Bachchan, Shrimati Jaya
Bandyopadhyay, Shri D.
Bernard, Shri A. W. Rabi
Bhunder, Shri Balwinder Singh 
Chandrasekhar, Shri Rajeev 
Chowdary, Shri Y. S. 
Das, Shri Kalpataru
Dave, Shri Anil Madhav
Desai, Shri Anil
Dua, Shri H.K.
Dudi, Shri Ram Narain
Fayaz, Mir Mohammad
Ganguly, Dr. Ashok S.
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
Goyal, Shri Piyush
Gujral, Shri Naresh
Hembram, Shrimati Sarojini
Heptulla, Dr. Najma A. 
Irani, Shrimati Smriti Zubin
Jain, Shri Ishwarlal Shankarlal
Jain, Shri Meghraj
Jaitley, Shri Arun 
Jangde, Dr. Bhushan Lal
Jatiya, Dr. Satyanarayan
Javadekar, Shri Prakash 
Jha, Shri Prabhat
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Judev, Shri R.S
Jugul Kishore, Shri
Kashyap, Shri Narendra Kumar
Kashyap, Shri Ram Kumar
Katiyar, Shri Vinay
Khanna, Shri Avinash Rai 
Kore, Dr. Prabhakar
Lachungpa, Shri Hishey
Lakshmanan, Dr. R.
Laway, Shri Nazir Ahmed
Maitreyan, Dr. V. 
Mandaviya, Shri Mansukh L.
Manhas, Shri Shamsher Singh
Manjunatha, Shri Aayanur
Memon, Shri Majeed
Misra, Shri Satish Chandra
Mitra, Dr. Chandan 
Mohanty, Shri Anubhav
Muthukaruppan, Shri S.
Nadda, Shri Jagat Prakash
Naidu, Shri M. Venkaiah
Nanda, Shri Kiranmay
Naqvi, Shri Mukhtar Abbas
Nathwani, Shri Parimal
Navaneethakrishnan, Shri A.
Nishad, Shri Vishambhar Prasad
O' Brien, Shri Derek
Panchariya Shri Narayan Lal
Pandian, Shri Paul Manoj
Pandya, Shri Dilipbhai 
Parrikar, Shri Manohar
Patel, Shri Praful
Patil, Shri Basawaraj
Pawar, Shri Sharad
Prabhu, Shri Suresh
Prasad, Shri Ravi Shankar 
Rajan, Shri Ambeth
Rajaram, Shri
Ramesh, Shri C.M.
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Rangasayee Ramakrishna, Shri 
Rathinavel, Shri T.
Roy, Shri Mukul
Roy, Shri Sukhendu Sekhar
Sable, Shri Amar Shankar
Sai, Shri Nand Kumar
Saini, Shri Rajpal Singh
Saleem, Chaudhary Munvvar
Sancheti, Shri Ajay
Sasikala Pushpa, Shrimati
Seetharama Lakshmi, Shrimati Thota
Sen, Ms. Dola
Shekhar, Shri Neeraj
Singh Badnore, Shri V.P.
Singh, Shri Arvind Kumar
Singh, Shri Bhupinder
Singh, Shri Birender
Singh, Shri Veer
Singh, Shrimati Kanak Lata
Sinha, Shri R. K.
Sitharaman, Shrimati N.
Sood, Shrimati Bimla Kashyap 
Sudharani, Shrimati Gundu
Swamy, Shri A.V.
Tarun Vijay, Shri 
Tazeen Fatma, Dr.
Thakur, Dr. C.P. 
Tirkey, Shri Dilip Kumar
Tiwari, Shri Alok
Tripathi, Shri D.P.
Tundiya, Mahant Shambhuprasadji
Vadodia, Shri Lal Sinh
Vegad, Shri Shankarbhai N.
Verma, Shri Ravi Prakash
Vijila Sathyananth, Shrimati
Yadav, Dr. Chandrapal Singh
Yadav, Shri Bhupender
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Noes : 66
Aga, Ms. Anu
Aiyar, Shri Mani Shankar
Anand Sharma, Shri
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Babbar, Shri Raj
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Balmuchu, Dr. Pradeep Kumar
Banerjee, Shri Ritabrata
Bhattacharya, Shri P.
Biswal, Shri Ranjib
Bora, Shri Pankaj
Budania, Shri Narendra
Chaturvedi, Shri Satyavrat
Chiranjeevi, Dr. K.
Chowdhury, Shrimati Renuka
Dwivedi, Shri Janardan
Fernandes, Shri Oscar
Gill, Dr. M.S.
Gowda, Prof. M.V. Rajeev
Hariprasad, Shri B.K.
Hashmi, Shri Parvez
Kalita, Shri Bhubaneswar
Karan Singh, Dr.
Khan, Shri K. Rahman
Khan, Shri Mohd. Ali
Kidwai, Shrimati Mohsina
Mahra, Shri Mahendra Singh
Mistry, Shri Madhusudan
Mungekar, Dr. Bhalchandra
Naik, Shri Shantaram
Narayanan, Shri C.P.
Natchiappan, Dr. E.M. Sudarsana
Pande, Shri Avinash
Patel, Shri Ahmed
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Punia, Shri P.L.
Raja, Shri D.
Rajeeve, Shri P.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rao, Dr. K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rapolu, Shri Ananda Bhaskar
Ravi, Shri Vayalar
Reddy, Dr. T. Subbarami
Sadho, Dr. Vijaylaxmi
Salam, Haji Abdul
Seelam, Shri Jesudasu
Seema, Dr. T.N.
Selja, Kumari
Sen, Shri Tapan Kumar
Sharma, Shri Satish
Shukla, Shri Rajeev
Singh, Dr. Manmohan
Singh, Shri Digvijaya
Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Syiem, Shrimati Wansuk
Thakur, Shrimati Viplove
Tiwari, Shri Pramod
Vora, Shri Motilal
Yechury, Shri Sitaram

SHRI PIYUSH GOYAL: Sir, I thank the Chair, all hon. Members and all the 
parties.

SHRI M. VENKAIAH NAIDU: Sir, I would like to thank all the parties, including 
the Opposition parties, supporting parties for the patience they have shown and the 
time they spent on this Bill. I also thank the hon. Deputy Chairman for this.

SHRI SITARAM YECHURY: Sir, we also thank the Chair for upholding the 
democracy. And, now, Chair may please relieve the Parliamentary Affairs Minister 
so that he can run to the other House.

SHRI M. VENKAIAH NAIDU: Now, Sir, I request you to take up the Andhra 
Pradesh Reorganisation (Amendment) Bill, 2015.
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MR. DEPUTY CHAIRMAN: Now, let us take up the Andhra Pradesh 
Reorganisation (Amendment) Bill, 2015. Shri Kiran Rijiju. ...(Interruptions)...We will 
take it up after laying the Special Mentions.

ZERO HOUR SUBMISSION

Re. Suspension of Vice-Chancellor of Delhi University

SHRI SITARAM YECHURY (West Bengal): Sir, I have one point to make 
...(Interruptions)... Today morning, during the Zero Hour, I could not raise it as the 
Zero Hour could not be taken up. ...(Interruptions)... The hon. Minister of HRD is 
here.  I have raised the point earlier regarding the Delhi University.  My name has 
been brought in to say that letter has been the basis on which a letter of suspension 
has been sent to the Delhi University Vice-Chancellor...(Interruptions)...Sir, since my 
name has been dragged in, I would only request the Government -- hon. Parliamentary 
Affairs Minister is here and I had given a notice for Zero Hour submission but 
we did not take it up today -- through you, to please have this matter examined.  
Please remember, the Delhi University is a university we have established by an 
Act of Parliament.  If anything is being done here, you should report it to us and 
you cannot bypass Parliament on that.  It is a very important issue. I agree. I have 
written that letter.  We want that action to be taken on that issue.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the 
issue raised by my leader, Shri Yechury.

MR. DEPUTY CHAIRMAN: Hon. Minister may examine it.

Now, Special Mentions to be laid on the Table.

SPECIAL MENTIONS* — Contd.

Demand for creating Divisional Benches of C.A.T.  
for speedy disposal of pending cases

SHRI P. RAJEEVE (Kerala): Sir, presently, the Central Administrative Tribunal is 
having single bench only in Kochi. The CAT has been established for adjudication of 
disputes with respect to recruitments and conditions of service of persons appointed 
to public service. The objective is to reduce the pendency of cases and ensure 
speedy and cheaper justice.
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